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LEGISLATIVE ASSEMBLY. 

Wednesday, :l3rd February, 1938 . 

. The Assembly met in the Assembly Chamber of the Council House at 
Eleven of the Clock, Mr. Preside'nt (The Honourable Sir Abdur Rahim) 
in the Chair. 

STAHRED QUESTIOKS AND ANSWERS. 

(a) ORAL ANSWERS. 

BBSIDENCE OF PERSONS GETTING EXEMPTION FROM SECTION 272 OF THE 
GoVERNMENT OF INDIA ACT, 1935. 

437. *Mr. T. S. AviDaabntng4UD Ohettiar: Will the Honourable the 
Finance Member state: 

(a) how many of those who get exemption from section 272 of the 
Government of India Act, 1935, reside in England; 

(b) the number of such persons outside India and England; and 

(c) the number of such persons in India but outside British India? 

The Honourable Sir J&mes Grigg: (a) and (b). The information is not 
available. 

(c) Such persons are not exempted under that section. 

Kr. T. S. AviDubmDgam Chet.tiar: ~  I know whether they do not 
know as to where the pensions are paid? 

The Honourable Sir James Grigg: I know individual caBeS, but to go 
through ~  individual case and examine it and work out the financial 
.estimate would be an enormous task. 

111'. T. S. AvinaabUingam Ohet.tiar: I only want the number of people. 
1 aID not asking for the amount of money paid. 

The Honourable Sir James Grigg: There are other people besides cover-
-ed in that exemption. The information has not been compiled and is not 

~ 

Mr. Bam "&rayan Singh: Will the Honourable Member collect the in-
formation? 

The Honourable Sir James Grigg: No, Sir. 

1Ir. Bam .. arayan Slnjh: Why not, Sir? 
(No answer.) 

( 1001 1 
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EXEMPTIONS FROM INCOME-TAX. 

438. *Mr. T. S. AviDa8h1IiDgam Ohettlu! Will the Honourable the 
Finance Member state: 

(a) whether ~  from the Income-tax Act have been given.. 
under the Income-tax Act; 

(b) if so, to whom; and , 

(c) what ,yill be the probable loss of income-tax arising out of these 
exemptions? 

Mr. A. H. Lloyd: (a) Yes. 

(b) I would refer the Honourable Member to section 4 (3) of the Ind;an 
Income-tax Act, 1922, and to paragraphs 17 and 18 of Part III of the 
Income-tax Manual, Seventh Edition, a copy of which has been placed in, 
the Library. 

(e) It is not possible to make an estimate. 

Mr. T. S. AvinaabiljDg&ID Ohettiar: Why is it not possible? 

Mr. 'A. B. Lloyd: If the Honourable Member will take my advice and' 
refer to the paragraphs in the Income-tax Manual, he will see pretty 
clearly, why not. 

Kr. '1". S. AvtDaabmDg&1D OhetU&r: On what basis are exemptions 
given? 

Mr. A. H. Lloyd: If the Honourable Membl;lr will study the paragraphs 
in the Manual, which I referred to, he will find that out. 

EXEKl'TION OF SALARIES AND LEAVE ALLOWANCES PAID ABROAD FROB 

INCOME-TAX. 

489. *Mr. T. S. AvtDUbiUDg&D1 Ohettiar: Will the Honourable the 
Finance Member state: 

(a) what is the basis on which salaries 8'Ild leave allowances paid 
abroad are exempt from income-tax; 

(b) whether only Government servants come under this ~  or 
servants of local bodies and private firms also come under this 
exemption; and 

(c) what will be the probable los8 ¢ income-tax to the Government 
of India arising from these exemptions? 

The Honourable Sir James Grigg: (a) and (c). I would refer the Hon-
ourable Member to the reply given to starred question No. 924 on the 
3rd March, 1936. • 
(b) Leave salaries or leave allowances, paid in the United Kingdom or in 

a colony, to officers of local authorities or to employees of ~ 

or of private employers on leave in the United Kingdom or in such colony,. 
are also exempt from income-tax. ' 



STARRED ~  AND ANSWERS. 1003 

TAK:ING OVER OF CONTROL OF THE ADMINISTRATION OF SALT .M.A.NUFAartJlUII 

AND SALT DEPOTS FROM PROVINCIAL GOVERNMENTS. 

440. ·Xr. Manu Subedar (on behalf of Seth Govind Das): Will the 
Honourable the Finance Member please state: 

(a) whether Government are contemplating taking over contrOl of 
the administration of salt manufacture and salt depots from 

• Provincial Governments; 

(b) whether Government have invited opinion thereon from Provin-
cial Governments; snd 

(c) the reasons of Government for taking charge of the control? 

1Ir. A. H. Lloyd: (a) Not at present. 

(b) .Yes. 

(eJ Does not arise. 

EXEMPTION FROM INCOME-TAX OF INCOMES OF RULING emEF ACCRUING IN 

BRITISH INDIA. 

441. *Ilr. '1'. S. AvfDublltDg&m Ohettiar: Will the ltonourable the 
Finance Member state: 

(a) whether the incomes of Ruling Chiefs accruing in British India 
are exempt from income-tax; . 

(b) what was the loss of income ~ from this exemption during 
the last financial year; and· 

(c) whether there is any quid pro quo for this· con,C8ssion to the 
~ Chiefs? . 

The Honou&ble Sir.Jamei Grigg: (8) The Ruling Chiefs in their per-
sOllal capacit,y are liltble to. income-tax under section 3 of the Indiall 
Income-tax Act, 1922, but by a notification under section 60 of the Act, 
the interest. an Government securities held by, or on behalf of, Ruling 

~  and Princes of India. as their private property has been exempted 
from ~  .. 

(b) It is not possible to estimate the amount of loss.·· , . 
(c) Xo. .,. 

1Ir. T. S: AvinasbiliDg&Dl Ohett1&r:Why is this exemption given then? 

. The ~  Sir .James Gri.JI: I. imagine that the exemption was 
gIven at a tllne when the Government of India were anxious to .attract 
subscriptions to their loans? 1.1 

Kr. II. S. ·Alley: Why is it not possible for the Government to answer 
part (b)? 

The Honourable Sir .James Grigg : It is not possible . 

. . 'Mr. II. S. Alley:. Do not the Government know how much interest is 
paId? .  . .., . 

The Honourable Sir .James Gligg: The Government of India do ~ 
know. 

A 2 
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1Ir. M. S • .ADey: Do the Government not know the amount of in-
tierestpaid? 

fte BoDourable SIr .James Grill: The Government of India do not 
know the ownership of bearer bonds. 

1Ir. "1'. S. AviDlJIbiJtnpmOhetUar: In view of the fact that money is 
available very cheap, will the Government buy up those securitieR? 

fte BODOurable Sir .James Grigg: That does not arise out of this ques-
tion. 'fhe HonourablE' ~  hod better put down a question. 

RBoBUITIIBNT OF BBNGALI8 FOB Ku.rrABY T&u!iING. 

fO. -lir. BIOj8lldra BarayUl. Ohaudhury: Will the Defence ~  

please state: 

(a) if the attention of Government has been drawn to the following 
resolution passed by the Bengal Council: 

"That thi. Council is of opinion that the Go"emment of India be moved by the 
Government of Bengal to admit Benplees for military training 10 U to 
form a permanent unit of the India army"; 

(b) if this resolution was strongly supported by Ewopeao members 
of the Bengal Council; 

(c) why the 49th Bengali Regiment raised during the Great War 
was disbanded; 

(d) why a new Bengali Regiment was not raised to replace it on 
a permanent footing; 

(e) how the 49th Bengalees acquitted themselves as a fighting 
force; 

(f) if there were a large number of Bengali soldiers in the army of 
the East India Company in. (i) mixed regiments, or (ii) as 
separate units; how these Bengalees acquitted themselves 
88 soldiers; 

(g) how many Bengalees there are now in the Indian Defence Force. 
section by section, ofticers and privates; 

(h) the reasons and the cirtlumstanCeB under which the number of 
Bengaleea dwindled in the army; 

(i) if there is any bar to entrance of the Bengalees in sections of the 
army open to othel' Indiane; 

(j) if any recruiting propaganda has been  made in Bengal since 
the close of the Great Wal'; if not, why not; 

(k) if an:v survey has been made about the general condition of 
physique of the Bengalees and its suitability for army condi-
tione; 

(1) if Government intends adopting additional measures of recruit· 
ing propaganda amongst Bengalees; and 

(m) if the numbers of applicants for and entrants into cadt>tshipto 
from Bengal in relation to those from other provinces show 
that the Bengalees are less willing or less fit to enter the 
army? 

JIr. O ••• G. 01llYil: (a) Government have ·seen the preas report. 
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(b) Government have no information beyond what is contained in the 
press report. 

(e) On the e.d't'erse report and the recommendation of the General 0f6eer 
Commanding concerned to that effect. 

(d) Because of the experience gained of the 49th Bengalis.. 

(e) U D8atisfe.ctorily . 

(f) As far as can be ascertained from the available records, Bengalis 
,"ere not generally enlisted in the army of t1:Je East India Company. 

(g) Bengalis are not recruited in the comhatant ranks of the Indian 
Amw. They are, however, sen;ng as officers, other ranks, and civilians 
in certain COlpS and departments, e.g., Indian Medical Service. lrfilit8r7 
Engineer Services and Indian Army Corps of Clerks. Exact numbers are 
not readily I\vaila.ble and their collection from various sources would in-
vo]ve time and labour which would not be justifiable. 

(h) I refer the Honourable Member to my replies to parts (d) and (e) 
~~  this question. 

(i) Bengalis are not one of the classes at present recruited to the 
Indian Army. 

(j) No, because no recruiting propaganda has been carried out in any 
part of India since the dose of the Great War. 

(k) No. 

(1) 1'0. 

(m) ~  Out of the 191 cadets admitted to the Indian Military 
-\caJemy SlDce 1932, as a result of open competitive examinations. there 
~ not n single Bengali. 

DIVEBSION OF TBADE THROUGH lAND FRONTIFB AND F AI.L IN 8FA CUSTOJ18. 

448. *JIr. T. S. AvlDuMHmCUD Ohetttar: Will the Honourable the 
Finance Member state: 

(8') what is the estimate of the extent of the diversion of trade 
t,hrough the land frontier, which has made the establishment 
of land customs houses necessary; 

(b) whetJaer there is any appreciable fall in sea customs owing to 
this diversion; and 

~~ wltat i8 the estimate of revenue that they expect to get out of 
. these land customs? 

... ~ B. Lloyd: (a) and (b). It is not possible to make any estimate 
thai would have any pret.ence at accuracy. 

(c) As the land customs line is primarilv preventive in character, col-
lection.' of customtl duty on the land trontierS are not expected to be appra-
eiable, while it will he impossible to determine to what extent, ,if any, ~
lections at sea-ports will ha\"e improved as It result of its imposition. 
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··WATER TAX CHARGED IN THE JUTOGH AND DAGSHAI CANTONMENTS. 

444 .• JIr. Sham Lal: Will the Defence Secretary be pleased to sttrte: 

(a) whether it is a fact that the rate of water tax charged in 
Jutogh _ sndDagshai Cantonments is more than the rate of 
water tax in the neighbouring municipslity of Simla; and 

lb) whether it is also a fact that the principle of charging the same 
. rate as in the neighbouring municipality was accepted by 

Government at the time of the Cantonments Amendment 
Act? 

.. "llr. O ••• Q. Ogilvie: (a) Yes . 

.. -(b) No. Charges for water in cantonments are regulated by the pro-
viso to sub-section (9) of section 234-A of the Cantonments Act. 

lIIr. Sham Lal: Is the Honourable Member aware that his predecessor 
gave assurance that in no case the water tax would be more than h ~  

atijacent municipal area? 

Mr_ O ••. G. Ogilvie: I am not absolutely certain what my predecessor 
said, but I believe him to have said that the rates in the adjacent muni-
cipal area would be taken--into r"onsideration in nRsessing taxes in canton-
ments. 

lIIr. Sham Lal: Is the Honourable Member awnre that some canton-
ments are far away from municipal areas, and, therefore, no statutory 
cbligation was imposed, but a distinct understanding was given that in no 
~  the wnter tnx will be more than in the adjacent municipal area? 

Mr. O .•• G. Ogilvie: I am not aware of that. 

NON-DELEGATION OF EXECUTIVE POWERS BY OFFICIAL PRESIDENTS TO 

ELECTED VICE-PRESIDENTS IN CANTONMENT BOARDS. 

445. ·Mr. Sham Lal: Will the Defence Secretary be pleased to state: 

(8) whether it is "a fact that no executive powers have so far been 
delegated by official President to any elected Vice-President 
of any Cantonment Board in India; 

(b) whether the attention of Government has been drawn to a "Note 
on Powers of Vice-Presidents" submitted to Government by 
the All-India Cantonments Association in September, 1937, 
and published in the Cantonment Gazette of September, 1937, 
page  113; and 

(c) whether in view of the creation of statutory bazar committees 
for the administration of civilian areas Government are con-
sidering the advisability of vesting ~  powers in the 
elected Vice-President, who is the Statutory Chairman of 
those committees and leader of the elected block? 

1Ir. O ••. G. Ogilvie: (a) Government have no information. 
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(b) Government have seen the article in the Cantonment Gazette of 
~  1937. 
(c) Attention of the Honourable Member is invited to the answer given 

tc parts (c) and (d) of his starred question No. ·378 on the 18th February, 
']938. 

Irtr. Sham Lal: Will the Honourable Member make enquiry-whether 
any executice powers have been given? 

JIr. O .•. G. Ogilvie: I think it is hardly wortD while. 

JIr. T.S. AviDasbUing&Dl Ohettlar: In case of the absence ~ the Presi-
·dent, to whom does he ordinarily delegate his powers? 

JIr.O .•. G. Ogilvie: If the Honourable Member will refer to the 
.question which I have just referred to, namely, starred question No. 878 
of the 18th February, 1938, he will find it explained. The facts are that 
in the case of the President being temporarily absent on station leave, 
·.the Vice-President acts for him. 

ASSISTANT SECRETARY OF THE POONA. CANTONMENT BOARD. 

·446. -Mr. Sham Lal: Will the Defence Secretary be pleased to state: 

(a) whether the attention of Government has been drawn to tin article 
appearing in the Cantonmen.t Gazette for May, 1937, under 
the caption "Unwanted Burden on Tax-Payers in Poona 
Cantonment", containing a note by Mr. Castilino,. Member, 
Cantoiunent Board; 

{b) whether it is a fact that the Cantonment Board, Poona, is 
maintaining an Assistant Secretary at a heavy cost of 
Rs. 7,000 per annum; 

'(c) whether that post was created when the Executive Officer had 
also to perform magisterial duties; and 

(d) whether Government propose to give relief to tllX-payers in 
this matter? 

·Mr. O .•. G. Ogilvie.: (a) Government have seen the article. 

(b) Yes, but the total cost is Rs. 6,720 per annum. 

(c) Government have no information. 

(d) The matter is entirel: within the discret.ion of the local Canton-
ment Board . 

.. S,nF.GATIONS AGAINST THE EXECUTIVE OFFICER OF THE NOWSHERA 

CANTONMENT BOARD. 

-447. -Mr. Sham LIl: Will the Defence SecNtary be pleased to state: 

.. (a) whether the attention of Government has been drawn to a letter 
published in the Cantonment Gazettf. for September, 1937, 
under the heading 'Grievance of N owshera Cantonment', 
complaiping about the rude and r'Jugh behaviour of the 
.Executive Officer of that Cantonment towards the public; 
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(b) whether it is a fact that he called the representatives of 
Merchants' Association, who interviewed him, as • goondas" 
and 'pugriwalas'; and 

(c) what step GovP-l1l1llent propose to take to ~ courteous treat-· 
ment of public at the hands of the ExecutIve Officer, Now-
shera? 

Mr. o. JI. G. Ogilvie: (0.) Yes. 
(b) and (c). Government have no information and are not prepared to-

take action or to make enquiries on the unsupported testimony of the' 
Oantonment GtLzette. 
Mr. Kann Snbedar: With regard to part (b), is it the attitude of the 

Army Department towards the merchants that any offieidls of the mili-
tary or any officials under military rule in the cantonment can insult 
merchants by using these names? 

Mr. O. K. G. Ogilvie: Certainly not. 

Mr. Sham Lal: Even without accepting the statement made in the' 
Oantonment Gazette, can not, Government make an inquiry into these· 
allegations? 

Mr. O. II. G. OgUvie: Government do not feel inclined to act on the' 
unsupported testimony of the Oantonment Gasette which frequently 
makes the most irresponsible statements. 

ALLBGBD CoBBU1'TION AMONG THE CANTONMENT BoAR.., SERVANTS. 

448. -Mr. Sham LaJ.: Will the Defence Secretary be pleased to state: 

(a) whether Government are aware of the fact that the Executive-
Officers of Cantonment Boards use ehaprasis, garden coolies-
8Ild sweepers of the Board, for work at their residences; 

(b) whether the Inspecting Officers of Government ever go into these 
matters; 

(c) whether the Inspecting Officers of Cantonments in their inspec-
tion also inquire into the nature and extent of corruption 
among Board servants prevailing in a cantonment; and 

(d) if the answer to part (c) be in the negative, whether Government 
are prepared to take steps to make such inquiries through. 
inspections? 

Mr. O. II. G. Ogilvie: (a) One or two cases have been reported to the: 
Government of India. 

(b) Yes. 

(c) Yes. 

(d) Does not arise. 

Mr. T. S. Avinaabmngam Ohetti&r: With refetence to part (a), what 
action have Government taken on the one or two cases reported to them? 

Mr. O. JI. G. Ogilvie: They have taken the necessary action. 

Mr. T. S. AvtnMbtJingam Ohettw: What exactly is the action that 
t.hey have taken? 
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1Ir. O. II. G. Ogilvie: The action taken depends upon the circums-
tances of each particular case. If the Honourable Member will mention 
the particular case I will give him an answer. 

1Ir. T. S. Avinashilingam Ohettiar: What is the action that he has 
taken on one of the cases that he has mentioned? 

1Ir. O. II. G. Ogilvie: I shall require notice. 

1Ir. K. SanthaD&m: With reference to clauses (b) anq (c), how many 
cases have the Inspecting Offic·ers reported? 

1Ir. O. II. G. Ogilvie: I shall require notice of that question. 

AsSESSMENT OF HIs HIGHNESS THE MAIlARA.JA OF BBNARBS TO INCOME-TAX. 

449. *1Ir. Sri Praka8a: Will the Honourable the Finance Member state: 

(a) if the attention of Government has bean drawn to the judgment 
of the Allahabad High Court in connection with a reference 
made to them regarding the assessment of His Highness the 
Maharaja of Benares to income-tax; 

(b) if it is a fact that the High Court has declared that His Highness 
cannot be directly assessed for properties belonging to him 
in British territorJ; 

(c) what steps, if any, Government propose to take to realise their 
taxes now; 

(d) if it is a fact that no differentiation is possible between the pro-
perties belonging tc the State and the Ruler; and 

(e) if the  tax is levied at the rates applicable' to individuals or i;() 
corporations? 

111'. A. H. Lloyd: (a) and (b). Yes. 

(c) The matter is receIving consideration. 

(d) No. 

(e) The Ruler is liable to income-tax on his income at the rates appli-
cable to individuals. 

. 1Ir. Sri Pra.kasa: With reference to the reply to part (e) of the ques-
tIOn, may I know if in fixing the rate of the tax, Government take into 
consideration the whole of the income of particular Indian Pi'inees 
throughout British Indi,,? 

~  'A/H. Lloyd: ·The whole of his private income in British India,-
yes. 

\" 

~  OF THE VICEROY'S HOUSE, THE SECRETARIAT BUILDINGS AND 
J . THE COUNCIL HOUSE TO INCOME-TAX. 

460. *1Ir. Sri Prakasa: Will the Honourable the Finance Member 
state: 

(a) if the Viceroy's House, the Secretariat Buildings and the 
Council House are assessable to income-tax; 
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(b) what is their valuation and what is the ta'X'le"ied "on ~ ~  

(c) how are the taxes realised and who pays them? 

Kr. A. B. Lloyd: (a) No. 

(b) and (c). Do not arise. 

1Ir. Bri Prakas&: With reference to the Honourable Member's· Teply 
to part (a), is it not a fact that ~  to the ~  ~  only 
the residence of the Commander-in-Chief is exempt from income-tax and 
not t.he Viceroy's residence? 

• .  y 

Mr. A. B. Lloyd: I cannot say off-hand what is in the InCOlnti-tax 
Manual on that point, but it is a fact that a notification has been 
published in the Gazette under section 60 of the Income-tax Act exempt-
ing His Excellency the Viceroy from income-tax on the annuM value of 
the Viceroy's House. 

ASSESSMENT OF PALACES OF RULING PRINCES, ETC., IN NEW DELHI TO 

INOJME-TAX. 

451. *Kr. Sri Prakasa: Will the Honourable the Finance Member 
state: 

(a) if it is a fact that there are palaces in New Delhi belonging to 
the Ruling Princes and foreign powers; 

(b) if these are subject to income-tax; 

(c) how is the assessment made and to whom are notices sent; 

(d) if the taxes are levied at the rates applicable to individuals or 
to corp. orations ; and 

(e) what is the total amount realised as income-tax from the palscea 
of Indian Princes and foreign powers in New Delhi? 

Mr. A. B. Lloyd: (8) The palaces belong to the States and are not the 
private property of the Ruling Princes. As far as Goyernment are aware, 
there are no palaces of foreign powers in New Delhi. 

(b) No. 

(c). (d) and (e). Do not arise. 

IIr. Sri Prakasa: Am I to understand that the palaces of Indian8tatt>s 
.fire exempt from income-tax? If so, under what section of the law? 

Mr. A. B. Lloyd: Indian States, as opposed to the rulers in their per-
sonal capacitv, are not liable to income-tax under the ~  Act. 

~  are ~  ~  to income-tax if the provisions of the ~~ ~  
Trading Taxation Act of 1926 are attracted. 

Seth Govind Das: Is it u fact that inspite of their holding ~  in 
British India they are not liable to income-tax? 

Ill. A. B. Lloyd: Yes, it is 3 fact. 

Mr. Sri Pr&kasa: How are Government able to differentiate between 
the properties of Indian princes as such and properties belonging to their 
States? Are they required :to make ~ statement to that effect? 
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lIr. A. H. Lloyd: The answer to that question ~  en'tirely on the 
circumstances of each case. It is impossible to lay down any general rule, 
nor can I assert that there is no difficulty in making the distinction. 

Ji[r. T. S. Avinaahilil1gam Ohettiar: What is the basis on which this 

'exemption is given '! 

JIr. A. H. Lloyd: There is no basis on which exemption is given. The 
fact is that the Income-tax Act does not apply to the Indian States. 

Mr. Sri Prakasa: With regard to the palaces in New Delhi, ~  they 
made sure that t.hey belong to the Stat.o>s as such and not to the rulers ? In 
other words, are the subjects of those States in a position to make URe of 
those palaces? 

lIT. A. H. Lloyd: 1 shall require nat·ice of that ~  

Prof. N. G. Ranga: Do the properties held by the Government of India 
in Indian Stut,es enjoy the same immunlty from income-tax in those areas? 

lIT. A. B. Lloyd: To the best of my beiie: they do. 

POLITICAL STATUS OF 4JMEB-MEBWABA. 

452. *JIr. C. N. lIuthuranga lIud&ll&r: Will the Honourable the Home 
Member please state: 

(a) whether he recently visited Ajmer-Merwara, and if so, the object 
of his visit; 

(b) whether one of the objects of his visit W8'S to ascertain the 
opinion of the people of Ajmer-Merwar& regarding the future 
of the Province; 

(c) who were the people consulted, and whether they represented 
anybody in Ajmer-Merwara; 

(d) what are the conclusions he has reached regarding the future 
of Ajmer-Merwara; 

(e) whether it is a fact that he contemplates such arrangements as 
would not secure for the people concerned any effective voice 
in the administration; 

(f) whether he is aware that there is a considerable section of opinion 
in Ajmer-Merwara who desire amalgamation with progressive 
United Provinces; and . 

(g) whether he proposes to devise some means of Rc;certainillg the will 
of the people regarding their own future? 

. .,he Honou.&rble Sir Henry Or&ik: {u) and (b). I visited Ajmel'-:\Ier-
wltra to acquamt myself with such departments of the administration of 
-the area as have ~  (,Olllt' under the control of the Home DeIJart-

~  

, (c) Though my visit was not made with the purpose of consulLing people 
I l!.hout the constitutional future vf the Province, the 1mbject naturally arose 
in the course of conversation with a number of persons. 

(d) and (e). I haw urriwd at no conclusions. 

(f) and (g). I would refer the Honourable Member to my replies to 
Mr. Badri Dutt Pande's question No. 200 on the 10th February, Rnd to 
the supplementary questions. 



1012 LEGISLATIVE ASSEMBLY. [28RD FBB. 1988. 

JIr. K. S. hey: With reference to ol&uBe (0), the question is who 
were the people consulted. The Honoumble Member did not say who 
t.hose people were and whom they represented. 

'!'he Honour&b1e Sir Henry Oraik: I did not say I consulted 8.nybody. 
I said that the subject arose in conversations with a number of persons. 

JIr. K. Santh&ll&1l1: With reference to part (c), did the Honoumble 
1fember have conversations with the popular represent&tives also or only 
with officials? 

'!'he Honourable Sir Henry Crallr: I had conversations with a number of 
people Jiving in that area. 

JIr. Badri Dut.t Pande: Did any deputation wait on the Honourable 
Member on t.hat subject? 

'!'he Honourable Sir Henry Oraik: No, Sir. 

REORGANISATION OF THE PuBLIC INFORMATION BUBEA·U. 

453. *JIr. C. I. Kuth1U'&Dla Kuda1i&r: Will the Honourable the Home 
Member please state: 

(a) whether proposals are under consideration for the re-organisa-
tion of the Office of the Director of Public Information in 
the Government of India; and if so, ,,,hut they are; 

(b) whether these include activ?ties in the provinces; and if so. 
what they are, and whether Provincial Governments have 
been consulted about them; 

(c) what the cost of these proposals is; 
(d) the reasons for these proposals; 
(e) when it is proposed to put them into effect; and 
(f) whether it is proposed to transfer a part of the activities to the 

Governor General's Secretariat, and if so, the reasons for 
it? 

The Honourable Sir Henry Craik: (a) t.o (f). Proposals are under 
consideration: Government have, however, reached no conclusions on the 
proposals. and until a conclusion is reached, I am unable to disclnse the 
nature of the proposals. 

JIr. O. I. )[uthuranga )[udaliar: With refe!-ence t.o part (b), have they 
consulted the Provincial Governments? 

The Honourable Sir Henry Craik: I haw said that I am not able to 
disclose the nature of the proposals. 

RECOMMENDATIONS OF THE WHEELER AND MAXWELL COMMITTEES. 

454. *JIr. C. I. )[uthuranga )[udallar: Will the Honourable the Home 
Member please state: 

(8) the number and names of Secretariat Departments contemplated 
as a result of the Wheeler and Maxwell Committee reports; 
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(b) the ~  of ~  ~ .t:)en;ce ~  ~  it is expected 
Will be requIred 1D addItIOn to those 1D eXistence on the 1st 
April, 1987; 

(c) how it is proposed to recruit them, and what their tenure will 
be; 

(d) if recruitment of these officers is to be from the provinces, what 
are the provinces which will be considered for the purpO!le, 
and in what order; 

(e) what the effect of the recru.itment of these officers is or will be 
on the prospects of the _ subordinate staff; and 

(f) whether Government propose to consider the desirability of 
suitably compensating the members of that staff for any loss 
of prospects that there might be, or whether Government 
will be prepared to consider appointment to higher Secre-
taTiat. posts solely with reference to merit, irrespective of the 
service to which a person belongs? 

The Honourable Sir HeDl')' Ora.ik: (a) and (b). The consideration of 
these points hilS not advanced far enough to enable me to give the Hon-
()urable Member reliable information. 

(c) I would reter the HonoUl:able Member to paragraphs 5 and 6 of the 
Press Note, dated -the 17th November, 1937. 

(d) R-ecruitJI1ent of Indian Civil Service officers for ~  in the 
Secretariat will be made from all the Provinces. It is not possible to 
observe a fixed rotation in making demands for officers from the Provinces, 
but it will be one of the duties of the Establishment Officer to see that as 
far as possible each Province supplies its proportionate share of officers. 

(e) and (f). -I would refer the Honourable Member to paragraph 8 of 
the Press Note of the 17th November, 1937. 

Kr. JI. Alumthaaay&D&Dl Ayyaagar: What is the number fixed for 
Madras? 

The Honourable Sir HeDl')' Oraik: No number has been fixed for any 
province. 

POLITIOAL PBISONERS IN THE CENTRALLY ADMINISTERED AREAS. 

455. *.,. O ••• Jluthuranga JludaUar: Will the Honourable the Home 
~  please state: 
, 

, . (a) the number of political prisoners at present in the centrally 
administered areas; 

I (b) to which provinces they belong j 

(c) whether the Provincial Governments con:3el"ned have expressed 
any desire in regard to them, and, if so, what; 

(d) whether any representations have been receh-ed from any of the 
prisoners for repatriation, and, if so, what action has been 
taken; and 
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(e) how many oi the prisoners have been convicted for violent and 
how many for non-violent offences, and whether Govern-
ment aTe prepared to consider the desirability of releasing 
the latter, if there are any? 

The Honourable Sir Henry Oraik: (a) to (e). I am making inquiries 
and will lay the required information on the table of the House in due 
course. 

PRISONERS IN THE ANDAMANS AND MAINTENANCE OF THE ANDAMANS PENAL 

SB'.I."l'L.BMENT • 

456 .• J[r. ][. Anantbasayanam Ayyangar: (a) Will the Honourable the 
Home Member state how many prisoners are there still in the Andamans,. 
and how many from each province? 

(b) Are they kept there on the request of the several Provincial Govern-
ments or in spite of their wishes? 

(c) Do any of the Provincial Governments contribute towards the ex-
penses of the up-keep of the Andamans Penal Settlement? If so, what are 
the amounts, and if not, why not? 

(d) What is the average cost per year to the Central Government for-
the maintenance of that penal settlement, ~  are the Government of Inditt 
bound to maintain the same? 

(e) Have not Government received representations to close down the 
penal settlement, and have they considered the desirability of abolishing.-
that penal settlement? 

The Honourable Sir Henry Otaik: (a) There are about 6,000 volunteer 
convicts in the Andamans. I have no precise information as to the number 
belonging to each Province. 

(b) They were sent to the Andamans, and are being kept there, with 
the consent of the Provincial Governments concerned. ,  . 

(c) No contribution is levied from Provincial Governments as the 
volunteer convicts, after the first three months, eit;her work in the ~

ment as paid labourers or support themselves by agriculture or . othel" 
occupations. . 

(d) The net annual cost of the Convict Settlement is 'between 15 and 
16 lakhs of rupees. For obvious reasons the Islands cannot be .abandoned 
and the maintenance of the convict· settlement is of great advantttge 1;0. 
the administration of the Islands. . 

(e) I have received notice of a resolution on the subject. The policy 
of Government regarding the transfer of volunteer convicts to the Anda-
mans was explained in the Home Department Resolution,. dated the 27th 
February, 1926. Government have no intention of abolishing the Anda-
mans convict settlement. . 

.lIr. K. Santhanam: May I know if the Government of ~  consider-
the desirability of consulting the new Provincial Governments about the 
maintenance of this settlement? 



STARRED QUE8TIOXS AXD AXSWERS. 1015 

The Honourable Sir Henry Oraik: We have been in communication 
with some of the Provincial Governments on the matter. 

Xr. It. santh&nam: May I know the reply of those Provincial Govern-

ments? 

The Honourable Sir Henry Cr&ik: They do not want ~  convicts sent 

back. 

Prof. B. G. Ba.nga: What are those Provincial Governments? 

The Honourable Sir Henry Ora.ik: Two of them are certainly the United 
Provinces und Bombay: I think Madras also held the same view. 

Prof. B. G. Bangs.: Were other Provincial Governments also con-· 

suited? 

The Honourable Sir Henry Oraik: I do not think so. 

Xr. Sri Prakasa: With reference t,o the Honourable Member's reply to 
part (c) of the question, ~ I know the principle on which the Central 
Government have to pay for the prisoners of Provincial Governments? 

The Honour&ble Sir Henry OraUl::: That has always been the practice 
so far as I know since the Set.tlement started. 

111'. X. An&ntlla8ayanam Ayyanga.r: May I take it, Sit:. that the object 
of retaining the convict settlement is primarily to improve the Andaman 
Islands? 

The Honourable Sir Henry Orm: May I refer the Honourable ~

ber to the Home Department Resolution· of 1926: there are other IJbjects 
as well. 

REVISED SCALES OF SALARIES FOR OFJ'ICE:a8 OF THE COVBNANTED CIVIL 
SERVICE AND THE ALL-INDIA SERVICES. 

457. *111'. X. Ananthasayanam Ayyanga.r: (a) Will the Honourable the 
HOJl;I,e Member state whether the Secretary of Stateoonsidered. the Govern-
ment of India's proposal to introduce revised scales of salaries for officf'!l'S 
of the covenanted Civil Sen'ice and the All-India Services and if so, with 
what ~  If not, why not? 

~  ~  Government aware that lower scales, cutting down higher 
~ even by thirty per cent., have been introduced by the Government 

of Mt.dJlI. .. regarding Provincial services with effect from the 1st April. 
1937:' ' 

. ~~ Are Government prepared to adopt similar scales for both the sub-
~  and superior services? 

The Honourable Sir Henry Oraik: (a) Future recruitment to the AII-
1 ndia Services has ceased except in respect of the Indian Civil Service, 
the Indian Police and the Indian Medical Service. Revised rates of pay 
for the Indian Medical Service have been prescribed for new entrants. 
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As regards the Indian Civil Service and the Indian Police, I would refer 
the Honourable Member to the reply given by me on the 15th February, 
1938, to part (a) of starred question No. 263 in this House. 

(b) Yes. 
(c) I would refer the Honourable Memher to the reply given on the 

12th March, 1936, to starred question No. 1141. 

:Mr. T. S. AviDasblJingam Che\tiar: It is now seven years since this 
matter was brought up for consideration, and it hss been postponed 
eternally all these years. May I know \Vh:" GOYE'rnment refuse to take 
action in the matter? 

The Honour&ble Sir Henry Cr&ik: I do not understand the Honouruble 
Member's question. He asked why the Governnlent refuse to take actio.} 
in this matter. They have not refused to take any action. 

IIr. T. S. AvinasbiUngam Ohettl&r: May I know if in his last answer 
he said that they had postponed action till the !ederation came? 

The HonOUl&ble Sir Henry Or&ik: The matter is one for the Secretary 
of Stat,e, not for the Government of India. 

:Mr. T. S. AviD&8biJIng&m Ohettiar: Will the Government of India 
impress upon the Secretary of State to take action soon? 

The Honour&ble Sir Henry Oralk: There is no present intention of ad-
dressing the Secretary of State again. 

:Mr. T. S. AvituUlbiUng&m Ohe\\lar: Why not? 

:Mr. Presiden\ (The Honourable Sir Abdur Rahim): The Honourable 
Member cannot go on arguing. 

:Mr. II • .An&nthaa&y&D&m Ayy&nga.r: Is it or is it not a fact that the 
Madras Government have written to the Government of India that for 
the future the salaries of Indian Civil Servants ought to be reduced? 

The Honoura.b1e Sir Henry Oralk: I have seen no such communica-
t;'on. 

JIr .•. .An&nUl.aS&y&D&ID Ayya.ng&r: Has no communication been 
received from the Madras Government regarding reduction of salaries of 
all-India services other than Medical? 

The Honour&ble Sir Henry Or&ik: As far as I am aware, no communi-
cation has been received from the Madras Government on the subject. 

:Mr. T. S. AvinashiliDg&m Ohe\ti&r: Since there has been a reduction 
in the salaries of other services. are Government aware that there is a 
. greater disparity in pay between the I.C.S .. and other services l' 

1Ir. Preaiden\ (The Honourable Sir Abdur Rahim): The Honourable 
Member knows it. 
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Mr. T. S. Avinubilingam Che\\iAr: It is for them to know.· 

IIr. President (The Honourable Sir Abdur Rahim): Order, ~  

CREA.TION OF POSTS IN SUPERIOR SERVICE A.ND RETRENCHMENT IN THE. 

GOVERNMENT OF INDIA.. 

458. *1Ir. II. Ananthasayanam ~  (a) Will the Honourable the 
Home Member state how many new posts were created. in,. the _ superior 
services of the Government of India carrying salaries over Rs. 500 a month 
since the inauguration of the Montague-Chelmsford Reforms? Will he 
please lay a list on the table? 

(b) Are Government prepared to appoint a Committee to effect retrench-
ment of personnel, officers and salaries in the Govenunent of India to 
reduce expenditure? 

The Honourable Sir Henry Oraik: (a) The collection of the information 
will involve labour out of proportion to the advantage likely to be gained, 
and Government regret tha.t they cannot undertake to make the necessary 
inquiries. 

(b) I have nothing to add to the reply which I gave to starred question 
No. 1141 in the Legislative Assembly on the 12th March, 1936. 

1Ir. M. Ananthalayanam Ayyaa.gar: May I know the approxiniate 
estimate of the amount by which salaries have increased since the 
Montague-Chelmsford reforms-total amount? May I know since 1928 
what the increase in the salaries has been? 

The Honourable Sir Henry Oraik: That does not arise out of this ques-
tion: I cannot possibly answer it without notice. 

Mr. M. AnaDthalaya.nam Ayyanpr: I want a list of officers who have 
been appointed on salaries over Rs. 500. 

The Honourable Sir Henry 0raDr: I cannot undertake to col!ect the 
information. 

1Ir. M. Ananthasayanam Ayyangar: Cannot the Honourable Member 
give me an approximate idea of the total increase involved? 

The Bonoarable Sir Henry Oralk: The number of services involved is 
so lar:e that I cannot possibly give any estimate. 

~  lI. G. Banga: Are we to understand that the Government of 
Indilll du not think of further retrenchment in central expenditure on stat! 
and salaries? 

Jrr. Presldent (The Honoumble Sir Abdur Rahim': That does not 
arise· 

Prof. B. G. Ranga: He has referred us to his answer in 1986. Are 
they not contemplating retrenchment now? That arises out of (b). 

B 
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'!'he Honourable Sir Henry Oraik: My answer was that I have-nothing 
to add to my reply to starred question No. 1141 on the 12th March, 1936. 

Prof. •• G. Banga: It is ~ old as two years. Have Government 
since then not found it necessary to go into the matter of retrenching 
expenditure on salaries of people employed by them? 

'!'he Honourable Sir Henry Ora.ik: No, not since 12th March, 1936. 
. i 

lIr. lIanu Subedar: Can the Honourable Member give us an ~  'of 
the cost involved in securing this information? 

'!"he Honourable Sir Henry Ora.tk: 1" have said it will be out of propor-
tion to the advantage likely to be gained: I can give no closer idea th!ln 
that. 

Sir Qowasji lehangil': The Honourable Member says that he caniiot 
give information nor give the cost: Will the Honourable t.he nome 
Member compare the trouble taken by other Departments in answering 
hundreds of questions? 

'!'he Bcmourable Sir Henry Oraik: :.The amount of .. trQUble i and,· cost· is 
always taken into consideration. . .' "  , .  .  " ., 

Sir Oowasji nhangir: So lit comes to this: it is the Honourable 
Member's opinion that the trouble that will be involved in answering this 
question will be much more than the ~ ~  .ta.1tE!D by other Departments 
in answering hundreds of ~  . .  ' 

The llonourable ~ Henry Oraik: 'I.'p.at ~ ~ ~  ~ a 
wholly fallacious argument. '. ' 

JIr .lI •. Ananthuayan&m A),),&1l8M:,;-J s ~ . ~ ~  

aware that the Government of Madras along with their Budget in each 
year gave a list ol new appointments made in that year and also all the 
appointments made for the past ten years?", 'i\ 

Mr. President' (The Honourable Sir Abdur Rahim): That doeR not 
~  

IMPORT DUTY ON OLD IRON GIRDERS CHARGED FROM ONE MR. R. LAKSHMA.:NAN. 

459. ·Mr. O ••. ~  ~  (a) Will tpeHonowa1¥e ,the 
~  please state if it is a fact that ~ ~ :a..' Lakshmanlm, 

a merchant of Kulasekharapatnam, Tinnevelly district, recently imported 
old iron girders of British make from Colombo? ' 

(b) Is it a fact that the Collector of Customs, Madril!!, ~  at 
the normal rate of import duty instead of the preferential rate, on the 
ground that goods though of British manufacture, when they are imported 
from parts other than the United Kingdom pons. ~  -;not-, eligib\& ~  

the prefEiJ1eatial tariff allowed by the Ottawa, Trade Agreement? 
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(c) Is it a fact that, the said Mr. Lakshmanan has sent in a memorial 
to the Central Board of Revenue? If so, what orders have been passed 
~  

JIr. A. B. Lloyd: The Central Board of Revenue have received a re-
presentation on the subject. Orders have been passed, rejecting the 
representation. 

JIr. O. N. Kuthurauga JludaUar: Is it not a fact that these materials 
-of British manufacture' come under the Ottawa Agreement? . .' . 

lIr. A. B. Lloyd: The girders were assessed t9 duty under one of the 
items in the tariff relating to protective rates of' import' duty and t;'-ot 
under one relating to the preferential rates, and, therefore, the question 
<:If the ~  Trade Agreement does not arise· 

DENIAL OJ!' BENEFITS OF PENSION OR GRATUITY TO INDIAN CLERKS IN THE 

UNIVERSITY TRAINING CORPS AND AUXILIARY FORCE. 

460. -Jlr. LalchaDd lfavalra1: Will the Defence Secretary please state: 

(a) the number of University Training Corps and Auxiliary ForAe 
Units in India' and the authorised clerical strengtll for the 
University Training Corps and Auxiliary Force Units; 

.(b) the number of clerks, B. O. Rs., 1. O. Rs., Indian civilians, in 
employment at pl'esent with their grades of pay; 

.(c) whether it is a fact that the Indian civilian clerks employed in 
the University Training Corps and Auxiliary Force Units can 
only draw Rs. 90 per mensem as /I maximum salary; 

(d) whether it is a fact that the clerks of similar status in other 
departments of the Defence Service can rise to a maximum 
of Rs. 375 per mensem by annual grades; 

(e) whether it is a fact that recently the scale of pay for the Army 
Remount Department has been revised and fixed at Rs. 50 
to Rs. 325 per mensem by annual increment.; 

(f) if the answers to parts (c), (d) and (a) be in the. aftirmative, 00 
Government contemplate to raise the standard of the salaries 
in this department to correspond with that of the other depart-
ments of the Army; if not, why not; 

(r) whether it is a fact that Government sen:a$ in, aUdepartlQents 
,  " of Government entitle themselves either to pension or 

gratuity on completion of the stipulated period of service; 

(h) whether it is a fact that the B. O. Rs. serving in the University 
Training Corps and Auxiliary Force Units are entitled to 
full pensions on their ret4'emSJU;; 

.' -,. ~ t  . " 

(i) whether Government are .warethat n0 provision of pension or 
gratuity is made for the Indian clerks serving in the Univer-
sity Training Corps and Auxiliary ~~  UAits,./OaItli,'" 

11 2 
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(j) if the answer to part (i) be in the affirmative, whether Govern-
ment propose to make provision fuf:" pension or gratuity for 
Indian civilian clerks of the University Training Corps . and 
Auxiliary Force on the similar scale a8 for other Departmen.ts; 
if not, why not? 

Kr. O. 11. G. OgUvie: (a) Auxiliary Force units 44 aDd. Univ.ersity 
Training Corps Units 10. 

One Indian civilian clerk 'is allowed for each ~  'frainin3" Corps 
rnit, but for Auxiliary Force Units no establishment is laid down. The 
number that may be required in any particular case and the pay that is 
paid is a matter for local arrangement and varies from time ,to fftme and 
from place to place. Both categories are temporary and Bot permanent; 
Government servants. 

(b) and (c). British other ranks and Indian other ranks are not 
employed as clerks in these units· In University Training Corps Units 
the grade of pay of Indian civilian clerks varies. from Rs. 50 to Bs. 9G p,er 
mensem. 

(d) No. The status of the clerks employed in University Training 
Corps or Auxiliary Force IncHa units is comparable to that of clerks in 
military schools and establishments whose scales of ~  vw:y from 
Rs. 37-54 to Rs. 46-70 apart from the fact that they are not permanent. 

(e) Yes, except that the starting pay is Rs. 45 per mensem and not 
Rs. 50 per mensem. 

(f) Does not arise. 

(g) No. 

(h) I refer the Honourable Member to the answer given in part (b) of 
this question. 

(i) Yes. 

(j) No, because the type of clerk required can be obtained on a tempo-
rary and non-pensionable basis· These clerks do, however, receive pay 
which 'is higher than they would normally obtain were they admitted to. 
permanent Government service. 

JIr. LalchaDd lIav&1rai: With reference to clause (j), may 1 know 
whether there is any provision made for these men after they retire, if 
they have served for a long time? 

Mr. O. 11. G. Ogilvie: The only provision that can be said to have 
been made is that they are paid at a higher rate than their semce would 
entitle them to were they made permanent, and, therefore, may be 
expected to save some money. 

JIr. LalchaDd lIav&1rai: Will there be any arrangement made to give 
them leBS pay with some provision after retirement? 

JIr. O ••••• 0lllvie: No. 
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EXTENSIONS GRANTED TO Cxvn..uN SUBORDINATES SERVING IN CERTAIN CoRPS 
OF THE ARMy. 

461. *JIr. )[oh&n La! Saksena: (a) Will the Defence Secretary lay on 
the table a statement showing the names of civilian subordinates serving 
in the various corps, v£z., R.I.A.S.C., LA.a.C., Farms, etc., who have 
been or are beinggranLeo. extensior. of service beyond the age of 55 years 
by their respective Heads of Departments during 1937-38. and 1938-39 and 
the reasons which necessitated such grants? 

(b) Are Government aware of the fact that such extensions lead to 
.extra expenditure and do not reduce the unemployment of educated 

Indians? 

(c) Are Government aware ~  such a policy. is a!5ainst the recom-
mendations of the Sapm Comnuttee referred to'In His Excellency the 
Governor Genera.l's last address to the Central Legislature? 

(d) Are Government .aware of the widespread discontent ~  ~  
junior staff of the servIces concerned on account of blockade III theIr 
further promotion? 

(e) Is it a fact that Government are considering the question of retir-
ing their employees after 25 years' service? 

(f) How do they justify such extensions even after 30· years service or 
.55 years of age? 

(g) Are Government prepared to issue instructions to those Heads of 
Departments to cancel such extensions as have been granted and have 
not yet been given effect to and of those who are already on extension by 
retiring them immediately? 

lIr. O. )[. G. O.gilvie: (a) In the case of civilian subord!inates of the 
various corps mentioned by the Honourable Member, the normal retiring 
age is 60. No person has been granted an extension beyond that age· 

(b) Extensions of service do not reduce unemployment, but the conti-
nuation of persons in service so long 3S they are fit is generally economical. 

(c) Government are aware that as a palliative to the unemployment 
problem, the Sapru Committee have· recommended that "no extensions 
should be granted to any public servant after he has completed the fifty-
fifth year of his age". 

(d) No. 

(e} <klvernment of India have at present under consideration the 
-questIOn of reducing the superannuation age limit. 

(f) ~  I have. explained in reply to part (a) above, the question of 
·extenElOn of servIce does not arise on completing 55 years of age b the 
~  of subordinates. I may, add, however, that whe::l an extension is 
granted, it is given only on public grounds. 

(g) No. 

Lieut.-Colonel Sir Henry Gidney: With reference to part (e) of the 
question, will the Government of India kindly inform this House whether 
that ~ ~  ~  to all services or only to the two services under 
conslderatIOn III thls question? 
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1Ir. O. M. G. Ogilvie: I have no information. 
Lieut.-Oolonel Sir Henry Gidney: Will the Honourable Member in-

charge give that information? 
(No reply was given). 

1Ir. Kohan Lal S&kaena: When are the Government likely to come to' 
a decision in this matter? 

1Ir. C. K. G. Ogilvie: I am afraid I cannot say. 
Mr. Kohan Lal Saksena: How long has this question been under-

consideration? 
1Ir. C. K. G. Ogilvie: At a guess, for a few months. 
1Ir. M. Anantba8a.J&D&III. Anangar: Will the Government now consi-

der the desirability of fixing 55 as the age of retirement instead of 60" 
with respect to civilian subordinates? 

Mr. C. M. G. Ogilvie: I cannot add anything to my answer to part 
(e) of the question. 

NON -CoNSTITUTION OF A BAZAR COMMITTEE IN THE ASBA CANTONMENT. 

462. *1Ir. llohan Lal Saksena: (a) Will the Defence Secretary be 
pleased to state if no Bazar Committee has been formed in Agra Canton-
ment uptill now as required under section 43A, Cantonment Act? If so, 
,why? 

(b) Is Tripolia Ward the most thickly populated and rich quarter in 
the Agra Cantonment? If so, why has it not been inc1ud'ed in hazar area 
as required under section 43A, Cantonment Act? " 

(c) Is it a fact that the elected memberS have refused to ftmn a Bazar-
Committee in Agra Cantonment owing to the Tripolia 'Ward" nC)t being 
included in the bazar area? 

(d) Is it a fact that the Government of India does not want its inclu-
sion in the bazar area because of its land revenue ~ 

(e) What is the final decision of Government in this matter in view 
of the unanimous resolution of the Agra Cantonment BOard'? 

(f) What action, if any, do Government propose to taite, if no Bazar 
Committee is constituted, as is the case so far7 "" 

1Ir. C. K. G. Ogilvie: (a) No, because the elected members refuse to 
serve on it. 

(b) Yes, because it is situated in the Defenee Zone and has not heen. 
under the management of the Board for the past ten years. 

(c) Yes. 
(d) No. 
(e) An application from the Board asking for the area in question to 

be declared a bazar area is under consideration by the Government of 
India. 

(f) None at present. 
1Ir. T. S. A.vin .... I1iDI&ID. Ohettiar: What are the reasons for the 

refusal? 
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1Ir. O. II. G. Ogilvie: I gave them in answer to part (b). 

1Ir. Molum La! Swena: When are Government likely to come to a 
decilrion in this matter? 

1Ir. C. II. G. Ogilvia: I should say about the end of next month. 

IIr. Lalchand Navalr&i: May I know why they refused to serve on 
the Board? 

1Ir. C. M. G. Ogilvie: The reason is because of the facts stated in part 
(c) of the question. 

1Ir. President (The Honourable Sir Abdur Rahim): The Honourable 
Member (Mr. T. S· Avinashilingam Chettiar) has exhausted his quota of 
five questions so the answer to the next question will be laid on the table. 

GRANTS OB LoANS APl>LIED FOR BY THE GoVERNMENT OF MADRAS FOR 

BUILDING HOUSES FOB INDUSTRIAL IaBOUBEBS. 

+463. "1Ir. T. S. Avin&Bhilingam Ohetti&r: Will the Honourable the 
Finance Member state: 

(a) whether the Government of Madras have applied to the ~ ~
ment of India for grants or loans for the purpose of building 
houses for industrial labourers; and 

(b) whether they have agreed to give any amount; if so, what 
amount, and when it is proposed t{) be given?· 

The Honourable Sir lames Grigg: (a) No. 

(b) Does J?ot arise. 

INCOME STATISTICS. 

464. *JIr. Akhil Ohandra DatU.: (a) Will the ~ the Finance 
Member be pleased to state whether Government have statistics regarding 
the average annual income of an Indian in British. India and if 80, st&.te 
the same? 

(b) What is the average annual income of an Indian, taking into 
accQunt only those Indians whose income does not exceed Rs. 1,000? 

(c) What percentage of the Indians in British India have annual 
~ up to Rs. 50, Re. 100, Rs. 200, Rs. 300, Rs. 400 and Rs. 500? 

'l!4e Boaour&ble Sir lames Grigg: As I stated in reply to Mr. Abdur 
~ Choudhury'S question No. 28B on 2nd September, 1937, Gov-
~ have no official statistics on this subject. 

Prof. N. G. Ranga: Have not Government taken any steps to collect 
this information after they have appointed their Economic Adv4iser? 

The Honourable Sir lames Grigg: He has been here only about a 
month, and he would have to get very busy if he was to collect all these 
statistics in a month. . 

t Answer to this question laid on the table, the questioner having exhausted his. 
quota. 
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FOREIGNERS APPOINTED UNDBR THE GOVEBNIIIBJ{T OF I.DU.. 

465. *JIr. Kob&D La1 SalI:sena: (a) Will the Honourable the ~  
Member be pleased to state bow many foreigners. hay? been ~ ~ 
under the Government of India besides those recrmted mthe, Indian ClVlI 
Service and Indian Police Service as experts and in other capacities during 

the last three years? 
(b) Will he lay on the table a statement giving the names of such per-

:sons, their qualifications and emoluments Ilnd the' reasons for- such 
appointment? 
(c) Are Government prepared to consider the desirability of iSBuing 

instructions that no person should be appointed from outside the country 
unless pet'Sons with suitable qualifications were not available in the 
-country? 

The HODOUl&ble Sir Henry Oraik: (a) and (b). I am collecting the 
necessary information and will lay a statement on the table of the ~  

(c) Instructions have already been issued to this eftect. 

UNSTARRED QUESTIONS AND ANSWERS· 

BAN ON INDEPENDENCE PLEDGE IN THE LANSDOWNE BAZAR. 

34. JIr. Badrl Dutt PUlde: Will the Defence oecretary be pleased to 
:state the reasons when the independence pledge and the meeting thereof 
WIlS banned in the Lansdowne Bazar when it was recited and celebrated 
.all over India? 

Mr. O ••• G. Ogilvie: I refer the Honourable Member to the answer 
given by me to Mr. Mohan Lal Saksena's starred question No. 258 of the 
15th :February, 1938. 

DISCUSSION ON THE SALES TAX IN THE FINANCE MINISTERS' CONFERENCE. 

35. :Mr. lIanu Subedar: Will the Honourable the Finance Member be 
pleased to state whether the question of the sales tax was discussed at 
the Finance Ministers' Conference recently held? 

The Honour&ble Sir Junes Grigg: I have nothing to add to the reply 
which I gave to question No, 371 asked by the Honoura61e Member on 
the 18th instant. 

STATEMENTS LAID ON THE TABLE. 

Information p"omiBed in reply to starred question No. 96, a.ked by Mr. 
Lalchand Navalrai on the 81at January, 1938. . 

SENIORITY OF STAFF PROMOTED AS GRADE V ASSISTANT STATION MASTERS 
ON THE NORTH WESTERN RAILWAY. 

Government are informed as follows : 

(a) The seniority ~ staff, ~ as Assistant Station ~  Guards, ~  Clerks, 
etc., promoted as Ass18tant StatIon Masters, Grade V, IS reckoned on theIr substantive 
pay. In ~ case of Guards, however, their substantive pay for such promotions is 
fixed on theIr pay plus 75 per ~  of their mileage allowance. 
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(b) and (c). It is 110t practicable to have one system of reckoning seniority. The 
different methods stated by the Honourable Member in part (c) of the question are 
considered necessary to meet the different circumstances of each case. 

(d) Yes, as explained in the reply to part (a) above. 

(e) The method of reckoning seniority is as stated ill my reply to part (a) ~  

It is regretted that the information given in the letter referred to by the Honourable 
Member was not complete in so far that it did not mention that a Guard on promotion 
to a stationary post is given credit for mileage allowance in fixing his pay. 
(f) No final chart of promotionR has yet been adopted, ~  the points raised 

in this part of the question do not arise. 

(g) No. 

(h) Does not arise. The attention of the Honourable Member is, however. drawn 
to the information laid on the table of the House on the 15th February, 1938, in 
connection with parts (b) and (c) of his starred question No. 24 asked on the 31st 
.January, 1938. 

(i) In view of the replies to parts (a) to (h) above this does not arise. 

Information promised in reply to starred question No. 304, tUked by Mr. 
H. M. Abdullah on the 16th February 1938. 

STATIONS ON THE NORTH WESTERN RAILWAY WITH PUBLIC AND RAILWAY 

POWER HOUSES. 

"(a) and (f). Government are not in possession of this information and do not 
consider that its value is commensurate with the cost and labour involved in obtaining it. 

(b) No, the Railway is not c.perating out·of-date machinery at any electric 
generating station where local supply authorities axe able to offer an eco'nomic and 
reliable supply of electric energy. 

(c) Does not arise. 

(d) and (e). The policy is to purchase electric energy from local supply companies 
where the supply is adequate, reliable and economic; each oaee, however, requires 
separate ~  as to its financial justification." . 

THE RAILWAY BUDGET-LIST OF ~  

DEMAND No. 6-E-\VORKING EXPENSES-ExPENSES OF TRAFFIC DEPART-
MRNT--contd. 

E conom y-eoncld. 

Itr.· Pr.eBident (The Honourable Sir Abdur Rahim): Discussion will 
nou' be resumed of the motion* moved by Mr. Muhammad Azhar Ali-
N0. 1:=:9 on the List. 

Dr. Sir Ziauddin Ahmad (United Provinces Southern Divisions: 
Muhammadan Rural): Sir, I was rather surprised to see the cut t{) 
reduce the general traffic expenses of the Railways by 33 per cent. I 
~  thought that the retrenchment which was started in 1931 had 
already ~ too far in the Traffie Department, in fact it has already gone 
so far that It has now reached a somewhat dangerous point. Sir, in most 

·"That the demand under the head 'Working Expenses-Expenses of Traffic Depart-
ment' be reduced by 33 per cent.".· 
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of the small stations only two persons are working, and ~ one of them. 
has to work for 12 hours. The.\" get no relief whatever durlDg the ~  
month and thev haw' t,o work 12 hours every ~  practICally 
throughout the ~  year. In these circumstances, 1 do not think that 
the expenses of the Traffie Department can be reduced by 33 per cent. 
How can we further reduce the expenses of the Traffic Department? Are 
we to ask these people to work for more than 12 hours ? ~  . ~  
redHce their SHlaries further which :ue already on an uneconomIC basIs, 
or on what lines can we think of reducing the expenditure in order to 
effect economy by 33 per cent.? Sir, there is a fallacy in t.he minds nf 
some of mv friends on this side of the House. because whenever they 
press the question of economy, they have always the question of the 
s.alaries of the higher officials in mind, but the salaries of t.he higher officers 
form a very small percentage of the salaries paid. to the subordinate and 
menial staff. If economy is to be effected by 33 per cent., then I fear' 
that the major portion of the ~  will fall mainly upon the suborrlinnt-e' 
and menial staff who are ~  'very low paid. May I inform my friends 
that. the Railway Board, I think under pressure from this House or for 
other reasons, have alread" effected economy to a dangerous point. They 
have reduced the scales to the absolute mimmum of Rs. 25 and Rs. 30. 
Thev aI'e not recruiting anybody in the upper subordinate grades in the 
interest of economy, and they have also reduced the staff to the absolute' 
minimum at every' railway station. I, therefore, fear that if the salaries' 
of the staff are further reduced or the strength of the staff is diminished, 
the whole traffic, which has already reached a dangerous point, will become' 
much more dangerous. Therefore, I should very muC'h like some one to· 
point out exactly in what direction economy can be E'ffected nnd not 
merely to suggest as a general principle that the whole of the expenditure 
of the Traffic Department should be reduced by 33 per cent. Bv no 
stretch of imagination can I think of any means of further cutting down' 
the expenditure of the Traffic DepaI'tment. Sir. we are here to criticise-
the Government, but at the same time we ought to be reasonable in our 
criticism. 'When we say that we should reduce the expenditure, we 
should also tell them how the reduction can be mnde, and in this parti-
cular case, as I have already said. it will be impossible to effect 8 further' 
redu('tion. 

The second point I should like to. press is that our working ratio is· 
very small compared with the working ratio of other countries. There are 
two difficulties with which we are faced .. We have to pay 29i crores every 
'Year, and my friend does not suggest. any particular I'eduction in this parti-
cular item, because this is a ~ liability. Then there are also the questions. 
of Depreciation Fund, and our obligations to the general revenues, and 
nobodv from this side can touch on it because it would mean taxation in 
other'direetions. No":' as I have repeatedly pointed out, there is room 
for retrenchment in regard to the question of depreciation, but there is no· 
room whatever for any further reduction in the case of traffic. There 
may be minor expenditure here and there which may be reduced, but the 
economy will be insignificant. Sir. leaving out the fixed charges. our 
working ratio is perhaps the third in the whole worId,-from bottom. -It is· 
not the lowest, because there are two other countries where the working 
expenses :ire lower than our!!. Sir, two .vears ago I quoted figures to show 
that the working ratio at that time of German Railways was 104, of the 
British Railways was in the neighbourhood of cent. per cent. and the-
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working ratio at that time of our railways was below 69 per ~  ,-it was 
56 per cent. I am speaking from men;tory. ~  at jjhat time ~  our 
railways were hard pressed, our .workIII:g ratto was very. ~ ~  and 
even today compared to the worklllp'" ratIo of ~  countnes, It. IS real.lY.R 
very small one, and, therefore, u further reductIOn of the working ratto u. 
not' possible. If economy is to be Ilchieved,. it ought to be achieved by the·. 
re-organisation of our general ~  and It cannot be done by means of 
retrenchment of the lower paid staff, ~  number has already been 
reduced and whose salaries have also been cut down to a very dangeroul'. 
point. 'If anything, I ~  a ~ ~  ~  ~ necessary to give-
the employees greater rehef by gIVIng tl1em ~  ~  .and by 
recruiting them to the upper subordinate grades Wh.ICh wIll tend to morease 
their efficiency and it will not diminish the expendIture. by 33 per cent . 

. '). 

Sir. recently we have been heuring a good deal about these accidents. 
When we reach that question, we shall discuss it in greater detail, but I 
am convinced that one of the reasons for the large number of ~  
is the retrenchment policy of the Railway BoaJ"d. They ~ ~  
reduced the staff to such an extent that the lives of the travellmg pubhc 
Ilre exposed to grave danger while travelling by train. In the ~  
hours on cold and fogg;<:' da,vs, people do not like to corne out, the." 
quietly sleep in their own stations, with the' result that the underpaid' 
and over worked staff at these small st.ations leave the trains to foliuw 
their own course, and accidents frequently haPPell' The ~  of 
unintelligent and inefficient people on an unremunerative basis is also-
largely responsible for these accidents. How can you expect a railway 
servant, who has been recruited to service. who is fresh from a high school,. 
and is employed on Rs. 30 a month. with ~  a few months' experience •. 
to work at night without relief, when he has already been at work in the-
day? How can you expect such people to be vigilant at night? If we' 
accept the motion of my friend. Mr. Azhar Ali, I think the number of' 
accidents will increase. As I said before, the salaries of the higher paid 
staff is a very small proportion compared to the total salaries. we haw-to· 
pay to ~  subordinate and menial staff, and therefore if my friend can: 
point out that a certain officer or a number of officers can be reduced, then 
we can consider the question, but to suggest as a general principle that there 
should be a reduction by 33 per cent. in the Traffic Department is not correct 
because as I. said we have already cut down the expenditure to a very 
dangerous POInt. and any further reduction will certainlv affect the effi-
ciency of the railways. ' .. ' 

. Lieu\.-Oolonel Sir Henry Gidney (Nominated Non-Official): Sir, I rise-' 
to; ~ this motion, and I do so for the ~  reaSODB. The Mover of 
thIS lll<?tlO.n,-I ~  call it an omnibus motion,-has not stated speci· 

~  ill. what speClal traffic departments economy Cfm be effected. My 
fnend, the last speaker, was perfectly right when he saia that we should 

~  on the pay of the higher officers. It has just now been said 
that the pay of the higher paid officers forms a very small part of the-
~  cost of the Traffic Department and so if economy is to be effected, it 
w!lI ha.ve to be effected on the subordinate staff, but my friend, Dr. Sir 
~  ~ ~  has rightly pointed out. as I tried to point out yesterday 
In connectIOn WIth another motion. that the staff on the railwavs is under-
~  to such an ext-ent that it has undermined the health ~  the staff, 
It has prevented them from getting leave and consequently endangerEl the' 
safety of the travelling public. Xo,,", Sir, no truer words were Elaid in this; 
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House than those which were just uttered by Dr. Ziauddin. Ahmad. In 
:my opinion to request the Government to ~ ~  In the ~  
Department by 33 'per cent. is to ask for the Imp.osSlble. Moreover,. if 
-accepted, it would add to the troubles and difficultIes of the under-paId, 
under-fed and over-worked staff and render their existent'e a tragedy. 
Had he confined his motion to certain specific items, such as the Lee 
Commission or the reducing of the salaries of all officers coming to the 
railways from any part of the Empire, I should have ~  hint. ~  

to ask for this 33 and! reduction and not state where It IS to be apphed 
and how it is to be practised, is to ask for the moon. 1. therefore, ask the 
"House to reject this motion as being hoth impracticable and impossible. 

)11'. Badrl Dutt Pande (Rohilkund and Kumaon Divisions: Non-Muham-
madan Rural): We have been speaking of economy for the best part of a 
·century but economy on that side means expenditure. When we talk 
·of economy, they speak of expenditure. In this one big Viceroy's village, 
what sort of economy they have. 24 crores have been spent on this one 
'Viceroy's village, while seven lakhs of villages are starving. 

Mr. President (The Honourable Sir Abdur Rahim): The Honoura.ble 
-Member must confine himself to the railways. 

Mr. Badrl Dutt Pande: Sir, I am referring to the railways but was 
-only giving an instance of bad economy. My first grievance is about the 
-economy they are practising in tours of officers. When a Viceroy or B 
Governor or a Commander-in-Chief or a big official goes on tour flower pots 
-are laid, a red carpet is spread, then rt?se water is sprinkled and perfumes 
-and essences are thrown. All these things mean money. I think, we 
-could save 2 or 3lakhs vearlv from this item alone, which is an unneces-
sary expenditure. " 

Mr. President (The nonourable Sir Abdur Rahim): We are discussing 
the expenses of the Traffic Department. The Honourable Member must 
confine himself to that motion. Otherwise, he is irrelevant. 

Mr. Badrl Dutt Pande: Sir, I am showing how economy could be 
practised in the Traffic Department. 

JIr. Prelddent (The Honourable Sir Abdur Rahim): If the Honourable 
Member is referring to the Traffic Department, that is another mntter. 
<otherwise he is not relevant. 

JIr. Badri Du\t Panda: Sil, it is the Traffic Department that really 
'squanders public money like this. Then there are the saloons in the 
Traffic Department. We had a list of the saloons. There are 804 saloons 
,co.sting 2 ~  of ~  These saloons are travelling houses, complete 
WIth all luxunes. A VIllager cannot dream of travelling in them even in 
-his seventh dream. I don't know how much extra is being spent on their 
maintenance and repairs. The third class passengers have not sufficient 
carriages even to carry them from one place to another and here they 
have got saloons. They drink, dance and make merry'in these saloons 
and spend -nights and days in shooting and 8hikar and all that sort of 
things. All this means expenditure of public money. Besides 83100nR, 
-they have the motor cars-Rolls Royces, 1937 model and 1938 model, 
" 
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fitted with all the luxuries and niceties of life. That is double expendi-
ture. On one side the saloon is rotting ana on the other side you haw 
these motor cars. Why don't you travel in ordinary carriages just as the· 
President of America or other Presidents like De Velera do. Why should 
special trains be run for one single officer. Why is all this money spent: 
on one officer. 

It is the third class passenger on whom every economy is practised. 
There is my railway, the R. K. Railway about which, I hllve the ~  
fury. There is also the B. and N. 'V. R. They don t have even ~ 
in the third dass carriages. The report says that only 68 per cent. or 
the railway carriages are provided with latrines and 32 per ~  ~  not 
yet provided with latrines, I think the figures are wrong. It IS only m the 
Lucknow-Bareillv section and from Bareilly to Kathgodam where the: 
Governor and other officials travel that there are some amenities. On the 
other branch railways in the R. K. R. and B. and N. W. R. there are-
no amenities. 

JIr. President (The Honourable Sir Abdur Rahim): The Honourable· 
Member is not explllining how retrenchment can be effected. 

JIr. Badri Dutt P&D.de: I want that there should be economies in t.he· 
case of the bigger officials. Their standard of living should be economised .. 
All these saloons should be thrown open to the third class passengers. 
They should be fitted as third class compartments and the saloons that 
are rotting in the way-side stations should be re-fitted. Why do you want 
air-conditioned, water-conditioned, ice-conditioned and hea.ven-conditioned: 
coaches for yourself? These things should be stopped and ihere should 
be economy all round. 

".le 8ahibe Khau80l Jara Gurtuidher 1n," 

"You reserve all the sugar for yourself, may give us (the ppor) some Gur even.'" 

Now, Sir, I want to refer to conditions in Japan. What is the condi--
tion thE:re: 

':Japan pays the most moderate salaries to high officials; even the prime ~  
rec;elves only about Rs. 1,000 a month and his whole luggage coriBisted of only one-
sUlt·case when he recently went to occnpy his official residence." 

~  the Railway Board Officials are getting Rs. 5,000 and they have-
got bIg bank balances.. We are not providing for one generation only for-
~~  Treasury Benches but for 30 generations, while there is no pro-
Vl810n even for one generation on this side of the House. This is our· 
complaint. Huge sums are wasted. Let us see what is done in Japan:-
. ~  sums are not waIted in raising half mile long platform as in India and by' 
ulmg ~  telegraph poles. The forest wood is used for telegraph poles." 

~  why do you use these costly steel poles, while you say "our-
wood is good. and cheap". We had nice pamphlets from the Debra Dun 
Research Institute showing how strong our wood is. Why do you import 
t.hese steel ~  when you can use wood instead of them. Then the-
article says: 

"Foreigners drawing fabulous salaries are not forced on Railways as it is done in 
India. Japanese run the whole show, thongh the first Japanese train was startt:d fifty 
yean later than India and yet the Japanese railways have the highest reputatIOn fOl' 
strictness of time to a second. All the railway trams and other ~  are ma!1u·. 
faetnred in Japan as far as possible .and billions are saved  from gOing to foreign. 
countries which is not the case in India." 
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This is the sort of economy we want; then,Sir: 

"Service to the public is the motto of the Railway organisation. The third .class 
passengers are not treated as sheep and goat. Third class compartments. are furnrsbed 
with velvet seats. pure drinking water, washing ilO&P, paper towels .. traIn ~ ~  
etc. These scavengers who are known as 'Boy' also help passengers In keepIng In and 
removing out baggages." 

There the third class passengers also enjoy the same amenities as the 
frrst class passengers. About food als'o, they do not practise the dirty 
economy that we see here. While they have nice and big rejtaurant 

cars, the third class passengers' food has flies attaching to it, 
2 NOON. which even a dog refuses to eat. Then -the parcels rates are 
ridiculously cheap compared with India. That is economy of the right 
type which they have in Japan and which we press on the Members on 
the Treasury Benches here. Then, over there, all classes of passengers 
dine in the same hall in the train. and the rates are four to five annas 
cheaper than in India, and the service is run by properly trained girls 
who distribute the menus four or five times a day. The official!!, are 
trained in the art of obliging passengers .  .  .  .  . 

)(r. President. (The Honourable Sir Abdul' Rahim): The ,Honoll,l'_able 
Member is reallv not -relevant at all. He must' confine himself to' the 
~  of ~ economy is to be effecte'd". 

1Ir. Badri ~  ~~  Sir, I am Showing that 

~ ~  (The' Honourable Sir Abdul' Rahim): The Honourable 
Member is really arguing for more expenditure, not .economy. 

lIIr. Badri Dutt Pande: 'What I am pressing . for is "reduce. at the 
.top" ..... 

lIr. PreIideDi(The Honourable Sir Abdul' Rahim): The question is-
how reduction is to be made. That is the only question now. 

¥r. lIadrl Dutt Pqde: ~  what I am showing. Sir, Lord 
K'rishna said to Arjun: 
"Daridran Var Kaunfeya" : 

"Take from the ·bigger person and give it to the poor;'. 

That is what I am pressing for. In the third class on the R. K. R. 
and the B. and N. W. R. the worst sort of economy is practised. 
There are no latrines, and the caTl'iages are not lighted at night. That 
is bad economy. Those railways today are in the same stage when James 
Watt and Stephenson invented thf' railwa-vs. The licences of these '·'Iil. 
ways ough:t to be forfeited and they should ~  punished-because -they 
. are producmg the worst Bort ()f economy over thIrd class passengers. Had 
they had to work under Mussolini or' Hitler, their licences would hav-e 
been forfeited by now. The R. K. Railway is the worst offender. The 
R. K. R. is called in Hindustani, Kura Kal'kata Railway and the B. ahd 
N. W. Railway,. Bebaqoo,f, Nahayatt, lVoZlu Railway. What I want is 
-that these super.fJ.uous luxuries in the case of the higher class should-be 
reduced so as to make way for improvements in amenities' in the case' 
of the lower' class., There shouJd be only two classes, the first and .. the 
,second. That is how we Qre going to ~  the ~ OtherWise, 
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there is going to be a  " crisis" everywhere, Sir, these are days of 
"crisis" everywhere. The railway crisis will also come, there will be a 
:strike and there will be trouble. Of course, you travel first class and 
second class but I travel third class with those persons and it is only 
when I come here on duty that I travel first or second class, otherwise 
by the third class. So t.hese saloons ought to be abolished and all should 
-travel together. If they travel with us, they will know the difficulties 
of third class passengers, whom the Honourable, the Railway Member 
·described very nicely as "my best customer". Treat the third class 
passenger politely and considerately, treat him well by giving him proper 
amenities. after all, he is your best customer, and you will reap the benefit. 
With these few remarks, I support the cut of economy. 

JIr. Amarendra Bath Ohattopadhyaya (Burdwan Division: Non-
Muhamm.adan Rural): Sir, it is very difficult for one exactly to support 
this cut moti()n, because my Honourable friend the Mover of the motion 
is definitely trying to come to a certain fixed percentage, thirty-three per 
,cent. Economy is required, no doubt, but as I could not study the whole 
,of the railway finance report, I am really unable to say that it, should be 
reduced by 33 per cent, but I must support the proposition that some 
reduction is necessary. Sir, it must be reduced from the top and not 
from. the bottom. Sir, in the matter of our Insurahce BiU we had :fixed 
up almost a particular percentage of ratio for expenses. Why should we 
not try to introduce here in this railway system a particular expense ratio 
to be fixed, beyond which for ordinary purposes no expenses should run? 
It might be possible, if a particular Comririttee could be set up to go into 
this matter 01. expenses, to fix up what percentage of teduction can be made 
in respect of the railways. ' 

Sir,the railway system is extremely beneficial to the nation, and 
particularly a railway managed by the 5tate. A nation can ~  a good 
,deal of benefit to its industry and cominerce, by a proper management 
,of the, railways. If tbis management is found to have gone ~  a 
.certain fixed limit of expenses; then it must be said that that management 
is bad. This cut motion impJies that there is something wrong in the 
management of the railways and it must be mended. Sir, in all State 
xailways, the nations concerned really reap ~ benefit, but here we do 
not. 

Here those Indians who are serving on the railways at the boiftom 
are not only hard-worked but are badly paid. I have heard complaints 
frotn hnumerable persons who are working at the bottom, and without 

~ 'devoted and assiduous work the railways cannot work for Q day. 
The1are retired after twenty-five years on Rs. '60 per m.onth. I mean 
the fil'f>t-grade and the second-gmde clerks in the 'railway staff suffer 
from i a special grievance; and I hope the Honourable Member will take 
into consideration the point as to how their position 'both financial),\" and 

~ regard to their conditiOflsof labburmay be improved. 
, , 
With regard to economy, of  course it is a general complaint that the 

:aaloOIl&and other amenities of the higher class ~  can be reduced 
.a great deal while the amenitie$ of the lower cla88 passengers can be 
raised, 90;1 think, there is  scope for a middle course between the two. 
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Also, the ~ of the improvement and the expansion of railways 
can be controlled it those who are in authoritv clln take into considera· 
tion the real usefulness of such improvements and control and see whether 
it is commensurate with the possibility of expansion of trade and com-
merce. Sir, traffic has increased no doubt and facilities have also been 
increasl'd but we do not think that it is commensurate with the necessities 
and usefulness to our people. Because it is not commensurate with that, 
we are feeling all the more the usefulness and necessity of road traffic. 
The railway traffic howsoever much it might have increased ~  brush 
aside the fact that the road traffic has' come to stay and if' the railway 
authorities cannot find their way to come to terms or make a compromise 
with the road competition, I do not think any real economy can he 
effected. 

With regard to the staB and the traffic 'expenses, we have been hear-
ing of the duplication of functions, excessive salaries at the top and a 
great deal of waste" of money in various amenities which al"e not neces-
sary. I hope the Honourable Member will try to find out way;; and 
means to bring this down and to bring it to a certain figure which will 
be really helpful to the economics of the railways. 
Rates and fares are going up. I do not see any reason why the rates 

and fares should go up if there is /lIly attempt to make these railways 
really useful to the nation. In all countries the State railways always 
provide facilities for the carriage of goods and p.ommunications at the. 
most modest rate. The expelUie in our country for ~  transport ia 
much larger than ~ any other independent country. This aspect of the 
question ~  receive the consideration of the Honourable Member. 
and we hope that in the next budget we shall be able to see that 
economy has been observed. It is very difficult without going into the 
details to say exactly what sort of economy we should like to have and 
what items of expenditure should be cut down. But in a country 
where people can hardly live from day to day with two meals a day and: 
in a country where poverty has become almost chronic, any institution 
of public utility that we may have under the Government sliould always 
be conducive to the health and the betterment of the financial condition 
of the people. Sir, ~  will have to play the largest part in the 
construction and the management of the railways and to this subject I 
hope the Honourable Member will give his greatest consideration when 
we hear him at the time of presenting his next budget. 

Mr. LalcbaDd .aYaJrai (Sind:' Non-Muhammadan Rural): Sir, I bave 
always found that the Honourable the Mover of this cut has good feelings 
for the subordinate class of employees working on the railways and I was. 
sorry to miss that feeling in him on this occasion. He is not well 
advised to have suggested a general cut for economy in the sense of 
curtailment and retrenchment of the. salaries of aJl the employees of the 
railways. Sir, I think that I would not have done my duty if I did not 
spoi!ak on this motion, which is absolutely suicidal to the move that 1 
mude in this House, namely, that the subordinates who get a pay of 
Rs. 60 and retire upon that pay should not be touched at all. That 
would be also in consonance with the view of mv Honourable friend 
on the Congress Benches when be said that you should take away from, 
the rich and give it to the poor. Well, that can be justified in this case. 
If this motion, instead of being a ganenl motion for the curtailment. 
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()£ pay of ~  the officers Il;nd the sub?rdinates, were restricted to 9. certain 
.class of officers at the top, then It would have had my whole-hearted 
support. It would ha\'e effected economy and at the same time the ~  
paid staff, which is so much overworked at present, would have had Its 
due and contentment. There are officers whose pay ought to be reduced 
.to the extent of, say, 83 per cent. If this cut is made applicable to 
those officers who are drawing Rs. 500 and more, I do not think it will 
.cause any hardship. My Honourable friend, Dr. Ziauddin, said th!'t in 
·that case the economy will be a ~  one because the number will be 
less. My reply to that is that the ~  of. the ~  ~  fat II:nd 

~  if a smaJI economy is to be made by cuttmg theIl" pay It should be 
made. You cannot sav that because the pay of a peon is not going to 
be reduced, therefore the pay of the officers who are drawing Rs. 5,000 
()r Rs. 2,000 should not be reduced. That is not reasonable. 

Dr. Sir Ziauddin Abmad; :May I just tell my Honourable friend that 
persons who are drawing salaries of Rs. 2,000 or more will come toO only 
:2 per ceI;lt. and in that case how can you have an economy of 33 per cent. 

Mr. LalchaDd :N.alrat: Sir, mathematics many a time misguide 
people. If my Honourable friend is advocating that there should be no 
economy in the sense of retrenchment or curtailment in the higher grades 
of appointments, then I think he will have to reflect ovel it and next 
time when he comes before the House he will find that bv his OWll 
mathematics he will be able to save so much. I do not wish ~ to detain 
the House any longer but I will stick to the point that you should not 
touch the lower class of people who draw small salaries and who work the 
hardest. Therefol'e, I subm;t that this cmt is not well advised and 1 
would advise my Honourable friend to withdraw it. 

Mr. B. Das (Orissa Division: Nun-Muhammadan): Sir, I should like 
to make a few general cbservations on the general question of economy 
which my Honourable friend, Mr. Azhar Ali, has in mind and which I 
also have in mind though our figures of economy cut do not ttrliy. The 
idea of economv which Mr. Azhar Ali has in mind-as was insinuated bv 
my ~ friend, Mr. Lalchand Navalrai,-is not the cutting dowit 
of salaries of low paid staffs but to touch the salaries of higher paid staff 
in the Traffic Department. If we tum to page 43, Demand No. 6-E, 
~  expenditure of the Traffic Department is given as nine crores and eighty 
rune lakhs odd. My Honourable friend wants to cut that down by 33 per 
cent. I have. another motion which I do not want to move because I 
am !lot permitted to move it. I only wanted to reduce it by 3 per cent. Ac-
eordmg to my. calculation, the Honourable Member has overbudgeted and 
I suhonit· the expenditure can easily be cut down in the various depart-
ments, partiliularly under heads 6-R, 6-C, 6-D and 6-E. 

, 

Th. Honourable Sir Thomas Stewart (Member for RaHwa-ys and Com-
munications): I rise to a point of order. Is the Honourable Member 
relevant? 

Mr. President (The Honourable Sir AbdUl' Rahim): The Honourable 
Member is straying. This is not a general discussion. The Honourable 
Member had an opportunity during the general discussion. He must 
confine himself now strictlv t,o the motion before the House, that is, to 
effect economy. . 

(J 
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111'. B. Daa: Sir, I .im confining myselti to eqollom;v in t,he Traffic De-
partment under the head 6-E. Apart from the expenditure on staff, there-
are expenditures on other heads. My Honourable friend, Mr. Lalchand. 
Xayalrai, ought to have seen why is it in the sub-head, General Adminis-
tration, as mven on page 47 there is such 110 heavy expenditure as one crore,. 
26 lakhs. Why should certain railways like E. 1. R und N. W. Rincur-
such heavy expenditure? There can be a certain amount of retrenchment,. 
if only the Railway Board is imbued with t,he mind of economy. As re-
gards the reduction of salaries of"s'tMl, this point was gone into ill the· 
Public Accounts Committee in.198"l. Mr. P. R Rau gave a list of Slliary: 
cuts, if it was decided upon ~  Government to bring in wholesale cuts .. 
I will quote Mr. Rau's statement: 

"If we go on the figures supplied to the Retrenchment ('ommittee in 1931·32. th .. 
wages of people getting 30 and unde\' ~  to eight crores. people getting ~  

Rs. 31 and Rs. 50, it amounted to six crores, between Rs. 51 and Rs. 100 it amount.,d' 
to eight crores, between Rs. 101 and Rs. 500, it amout&d ·10 seven ci'orN, ~ ~~ 

Rs. 501 and RB. 1,000, it amounted to Ii crores." , . 
\Vell, Sir, nobody wants to cut down the ~  of Rs. 30 and below. 

As applied to higher grades, Mr. Rau gave figures that Govemmentcan' 
save two crores per annum. I do say, that part of the economy cut which 
my Honourable friend, Mr. Azhar Ali, has suggested can be given effect, 
to by the railways. It is for '-'he Honourable the Railway Member to give-
effect to economies. It has been suggested that there ahould be retl'enc1t-
ment not only in the s8'lary ~ staff but also in othel. sub-heads. But un-
fortunately this department haEl got very little extra expenditure except 
clothing and other expenditure which can be cut down a little. 

IIr. K. S. bey (Bersr: Non-Muhammadan): How? 

111'. B. Daa: My Honourable friend, Mr. Aney, knows that the rail-
way expenditure has been going up in this Traffic Department. Clothing 
alone comes to 391a-khs. I think it can be cut down. It is no use of people-
talking of more privileges to the railway staff and so on at the cost of 
the taxpayers. So, Sir, I submit that one should not think of economy 
light-heartedly as did my Honourable friend, Col. Gidney. He wants more 
and more increment in the salaries and more and more privileges to the 
railway employees. He does not understand who will foot the bill. We' 
know that the taxpayer has to foot the bill which means again so much loss' 
to the provinces. If there is economy in the railways, there will be more 
surplus available and instead of 283 lakhs a3 now, there will be five crores 
surplus available for distribution to the Provinces. So,. Sir, though I 
clmnot exactly suppofi; the idea of a three crore cut in this particular-
motion, I think there is ample ground of economy not only in this demand 
but in some other demands. . 

The Honourable Sir Thomas Stewart: In· the first place, I should like to-
emphasize that the cut motion which has been moved by Mr. Azhar Ali 
is not a token cut. That is a fact which appears to have escl!Ped the 
attention of certain  Honourable Members who have spoken, in partieuJar-
Mr. B. Das and Mr. Badri Dutt Pande. At the same time. T shollld like 
to congrat1,lll1te Mr. Badri Dutt Pande on the very prllcticalexamnJe of 
economy which he has given us this morning. He no doubt noticed that 
his friends on the ~  Benches proposed to move cut motions (a) 
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on economy und (b) on the grievances of third class passengers. There-
fore he delivered n speech which would d:) equally well for both the 
motions. But, Sir, this is not a tolren cut. This is a business cut and 
in giving notice of the motion which stood ~  his name, Mr. Azhar Ali 
committed himself to the task of demonstratmg to the House that a cut 
of 33 per cent. was possible, and ~  I ~  he has entirely failed.to 
do. There have been a few practIC'l1 suggeEtlOns made, or what are m-
tended to be practical suggestions, as to how economy ~  be ~  
::\lr. Azhar Ali I think under a misapprehension referred to the duplIca-
tion of work ~ the ~  administration, in particular to the existence of 
personnel officers. He thought that becausE: there Wit"! a personnel officer 
at the Agent's headquarters-and also a personnel officer at the Divisional 
headquarters, there must necessarily he dupiication ~  . That, of 
course, is entirely wrong. If there are personnel questIOns ansmg at the 
lower stage of the organisation, they must, at least to a certain degree, 
go on to the higher stage for ultimate disposal. Mr. Badri Dutt Pande 
had another practical suggestion. and that was to abolish saloons. I do 
not say that thai would not be an economy, but the suggestion is entirely 
irrelevant to the present discusRion which refers to Demand 6-E. The 
cost in relation to saloons is contained in an entirely different grant. The 
suggestion was also made that we might emulate the insurance business 
and fix an expense ratio. Now, I think the Honourable Member who 
made that suggestion was under the impression that there is any such 
thing as a fixed expense ratio in insurance business. It is certainly not 
a statutory obligation to work to a fixed ratio, and I feel, therefore, that 
so much of his argument an is based on that assumption must fall to the 
ground. 

Let me come to what I think was the last of the practical proposals, 
and that was to cut down pay; and I do the Honourable Mover the credit 
of believing that it was not in his mind to suggest a cut in the pay of 
au:vhody but the more highly paid officers. But I think he himself will 
admit that the 33 per cent. cut which he proposes could not possiblv be 
attained in that wav. It will be remembered that in the course of the 
debates on the ~  hudget last year, my predecessor.-on the basis 
of the figures that have been quoted today by Mr. Das, made an analysis 
of the employees of the railway systems by salary, and he found that of 
the 32 crores of our total pay bill. 29 crores was paid to railway. servants 
~  Rs. 1100 and under. and that 3 crores were payable to those earn-
mg more .t,han Rs. 500 a month. That is to say, roughly 10 per cent. of 
the pay hIll went to people earning Rs. 500 and over. Now,if I might aRk 
Honourable Members to look to the terms of the actual demand which will 
be found on l,lage 45, they will find that the two main items contributing 
towarcl:'; workmg expenses are General Administration, 1 ~  11 lakhs, 
and Eltaff, 7,crores and 18 lakhs. Now, General Administra.,ion is practi-
cally all staff. So you may take it that something over 8 crores out of 
10 of. the whole of this demand is for staff,-that is to MY, roughlY 80 
per cent. of the demand. ~  if we abolished,-I do not StlV reduced 
the pay of but abolished.-:.every officer who is getting more ~ Rs. 500 
[l month, what you will do is to reduce that demand by 10 per cent. Ten 
per cent. of 80 per cent. gives YOII 8 per cent. of your total demand 88 
what is going to be achieved by abolishing all ~  drawing Rs. 500 
o! more. I take it as arrreed.-:-T do not even suggest thr.t it should be con-
sJdered,-that after the retrenchment,!" of 11131 and the reduction 'in scales 
of pay proposed since then, nobody in this Home is going to suggest that 

C 2 
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there should be retrf'ncllinents and economy iIi respect of the lower paid 
staff. So we have only a possible 8 per cent. on staff. The items that 
I have not so far mentioned, excluding staff, make up 20 per cent. of the 
demand. So if you abolish the rest of the activities of the Traffic Depart-
ment and add up the whole saving, you get 28 per cent.; and my Honour-
able friend is still 5 per cent. short on his proposal! 

Now, Sir, I do not pretend for a moment that economy is not desir-
able. I claim that we aTe doing our best, and I believe that ~ record 
we can show is in our favour. I would refer Honourable Members to the 
.explanatory memorandum which uccumpanied the budget papers and I 
'Would refer them to the very first table that occurs in the book ,,-hich give:; 
:a bini's-eye view, 8S it were, of the workings of the railways over ~ pel'iod 
of yeaTs. For those who like pictures there is II ~  illustrative graph 
that accompanies it; and if they will refer to Appendix IV their task in 
examining the figures will be lightened because there the effects of-Bunna 
have been eliminated. But let me quote just a few examples which ~ 
my proposition that we are not unmindful of ihe need for economy. In 
1930-31,-1 choose that year because our realisations in that yeaT were 
pra-ctically on the same level as those last year,-in those days it cost· 
us 52 crores to operate. In the interval we have reduced our ~  

expenses to 48. In those days our operating ratio was 70'9; our late"t 
figure 'is 60'9. But I do not ask you to believe me or ~  figures alone. 
We have, I think, the evidence of an impartial jud15e. Whatever mal be 
said of the composition of the Wedgwood Committee, I do not think any-
body can deny that the particular individuals who composed it had some 
knowledge of railwa-ys and railway working. They undertook a review of 
our working expenses, of our comparative efficiency, and the results are 
set out in their report. I shall only refer to the table given on page 32, 
in which they show that in a period of some five years we had achieved eco-
nomies to the extent of 9 per cent. in our Traffic Department. 

JIr. Sami VeDcatachel&m Ohetty (Madras: Indian Commerce): In which 
part. of the service was this economy effected? . 

'the Honourable Sir'l'homu Stewart: This is all over the traffic branch. 

JIr. Sami Vencatachelam Ohetty: I know that, but was ~  the 
higher section or the lower services? 

'lb.e Honourable SIr'l'homu Stewart: It is an all-over figure. I am n-ot 
in a position to give details as to where any particular economy was 
effected. 

~  E. Santbanam (Taniore cum Trichinopoly: Non-MUhammadan 
Rural): Is it not a fact that there was no reduction in the higher offices at 
8'11? 

JIr. PIeI1dent (The Honourable Sir Abdur Rahim): Order, order. The 
Honourable Member is in possession of the House. 
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The Honourable Sir Thomas Stewart: Sir, I was Baying that we have 
that testimony to the economies that have been effected. AB regards the 
future we ~ have this opiDion recorded by that same Committee: 
"We are unable to point to any economies of first-class magnitude at prascnt 

realisable. Such economies as can be madE' following on steps already ~ .or lilcom· 
mended in this report will be small in amount and will only ~  t;o ~ the 
increase in expeBditure which inevitably follows on a substantlal lDcrease lD tl:.e 
volume of business." 
Our Traffic Department was subject to detailed examinatIon as a ~  

of which recommendations have been made and these lecommendatlOnB, 
as the House knows, we are in process of following up. But there is one 
aspect of the case that I should like to bring to the notice of Honourable 
Members. Mere sterile economy by itself is going to avail us nothing. 
What we are looking for is an expansion of revenue; and in order to get 
that expansion of revenue, the truest economy may not be to cut down 
expenses but rather to undertake profitable expenditure. I holq, Sir, that 
t.he ~  the Mover and those who have supported him have en-
tirely failed to prove the ~  they set out to prove, and that unless this 
Honourable House is of the opinion that a 33 per cent. economy cut can 
he carried out without. detriment to railways, the Honourable the Mover's 
motion should be rejected. 

JIr. President (The l!0noura-ble Sir Abdur Rahim): The question is: 
"That the demand under the head 'Working Expense&-Expenses of Traffic Depart-

m<'nt' be reduced by 33 per cent." 

The motion WitS negatived. 

DEMAND No.1-RAILWAY BOARD. 

Non-issuing of fortnightly, monthly and 45-days Return Tickets on the 
Assam Brngal. Railway. 

Maulvi Abdur Rasheed Ohaudhury (Assam: Muhammadan): I beg t<> 
move: 
"That the demand under the head 'Railway Board' be reduced by Rs. 100." 

~  . is a very simple motion and does not require a long speech to 
explam It toO the House. In the last September Session I put a number 
of questions regarding the non-issue of these return tickets on the Assam 
Bengal Railway. The then Railway Member assured me that he would 
iorwfl;rd my questions with his reply to the Railway Agent for his consi-
deratIon. Sir, I waited these months Itnticipating that the Agent of t.he 
Assam Beng8ll Railway would take some steps to redress this grievance 
of the vast tract over which the Assam Bengal Railway passes. But as no 
steps w <!re taken I was compelled to put this cut motion in order that the 
question might be discussed on the floor of the House and the grievance 
brouga.t'.t() the notice of the Railway Department. Sir, in. bringing the 
cut motion I have no ulterior motive: I do not like so much to censure 

~  as to have the grievance removed. . 

If we look into the pages of the time table of the Assam Bengal Railway 
we find. that th.ere are only a few classes of return ticket", on that railway 
as ~  WIth other railways in this country. There are only one day 
return. tIcket.s, ~  tickets, week-end return tickets, but these ~  only 
for third class and mter· class paasengers, and so far' aF ~  tickets Ilre 
concerned we have no grievance. In comparison we find that the Eastern 
Bengal Railway gives better facilities for travel to the people of the area 
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oyer which it runs thon tht' Assam Bengal Railway gives to the people of 
those parts oyer which it rUllS. In addition to the clusliles of return tickets 
mentioned h;V me there is an ordinary return ticket on the Eastern Bengal 
Railway: it is giyen ~ any stat.ion to an.\' station irrespective of ~  

class travelled, thrut is the ordinary return ticket ~  for first, second, 
inter and third class passenger:.. \Ye have a lUievl1l1ce that on the Assam 
Bengal Railway we have uot got this class of return tickets. Sir, week-
end return tickets have got their utility, but it has a limited utilit;v. It is 
issued on ~  and tenniuates on Monduy. People who wftnt to tI;.uvel 
from one end of the railw3\' to the other are not at all benefited by these 
weekly return tickets. laIn sorrY, Sir. I could not find an\' literature to 
show' the basis on which the return tiel,et system has ~  introduced, 
but I think, as railways are a semi-business ·institution. it has not been 
introduced on an ~  basis. The return ticket ~  gives con-
cession in' ~ which gives better facilities for ruilw3..,v travel than ordi-
nary tickets: if that is so, I do not see any reason ~  ASsam Bengal 
. ~  shnuld not issue these ordinary return tickets for the benefi·; of 
passengers-on tha.t. railway. 

If ;vou look at the map ~  see what a vast country this railway 
~  .. l'pe. population of the tracts in Assam oyer which this ~  

~  ~  nine millions, and if Chitta gong and .Dacca Divisions tbrough 
whiCh 'also I this railway pa!"Res are taken into consideration, the population 
of the area over which the A!"sam Bengal Railway TlG1S will be something 
like 18 millions. Sir. the absence of ordinary return tickets on the Assall1 
Bpugal Hllilway is a real grievance foJ' the people of this yast area. Sewrul 
times it has been brought to the notice of the authorities. but with lIO effect . 
. I do not see anv ~  why there should not be uniformity in ull the rail-
ways so far as 'the return tiel,et system is concerned. II' this ordinary 
ticl<et svstem is there in the E. B. R., I do not see why there should not 
be uniformitv and why this should not ·be introduced in 'the A. B. R. liS II 
large numbe'r of peop'le are interested in it. In the E. B. H. there is II 
syst,em called the fortnightly return tickets; this also is not issued Oil the 
A. B. R. As I have said, fer the sake of uniformity. I insist that the 
A, B. n. should issue, in addition to the return ~  they are issuing 
now, these ordinary and fortnightly return tickets. Our grievances are not 
imaginary; certainly, the return ticket syst,ein gives an impetus to the 
railway travel and I do not see why the inhabitants peopling so vast R 
<.!Ountr:v should be debarred from the utilities of this return ticket sYStem. 
I think the Honourable the Railwav Member will make a note ~  see 
that these ordinary and fortnightly ~  ticl,ets are introduced in the 
A. B. R. as soon as possible. If, as is usual in this House, he assures me 
thut he would issue instructions to the Agent of the A. B. R. t.o introduce 
this return tic::ket system, I wi:l, as is usual, !lsk the permission of the 
House to withdraw my motion. 

Mr. President (The Honourable Sir Abdur Rahim): What doef; the 
Honourable Member want? Does he wish to withdraw his motion now 
after speaking on it for so long before it has been debated? 

)laulvi Abdur Baliheed ChaudhlllY: Oulv if the HOllolll'able :Member 
assures me that he will accept my sugge,stion; not otherwise. 

JIr. Prelidat·(The Honourable Sir Abdur Rahim): Cut motion mo\'ed: 
"That the demandondt'r the head 'Railway Board' ht' reduced by Rs. 100. ,. 
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__ r. Kuladhar Chaliha (Assam Valley: Non-"Muhammadan): Sir . 

Mr. President (The Honourable Sir Abdur Rahim): The Honourable 
:Member must remember that t,he Government Member has to reply, and 
be has to finish his ~  by quarter past one. 

Mr. Kuladhar Ohaliha: Yes, Sir. The A. B. R. being situated away 
'from the centre of politics in the eastern part of India enjoys a certain 
amount of immunity from criticism and that is why the needs and re-
'quirements of the l\eople have never been brought properly ~ t?is 
House .. We are grateful to Mr. A,bdul ~  .Chaudhury. for ~  
'forwurd this little. matter before the House of lssumg return tICkets. TIm; 
is the only practical ~  of bringing our railway grievances to the notice 
of the other parts of the great country. In our part of the country, we have 
got return' tickets for a day only for meTa8 and for bazaars and for short 
.distances; but if we have to travel longer distances, say from Jorhat to 
Gauhati or from Jorhat to ChiHagong. we are not 'l.llowed to get any return 
tickets. In other railways we find that such tickets are issued for long 
,distances; but here if ~ want a return ticket from a place in Assam to 
'Chittagong, the;v will not iSI!:Ilt' prohably they are' afraid that terrorists may 
take advantage of these tickets; they will not allow us the ordinary con-
.cessions which are allowed on other railways. Perhaps·it has some connec-
tion with the armoury raid cases-I do not know. The other dav I wanted 
to go from Jorhat ~ Chittagong and I wanted an upper ~  return 
ticket. I could not get it. In addition they have raised the second class 
'rates and lowered the rates for the higher class a great deal. The first 
,class has been lowered from 36 pies to 18 pies whereas the second class 
'has been abolished altogether. As I say, they not only do not issue return 
tickets but they are managing in such a way as to hit the middle classes 
most by raising the second class rates and favour the rich people ~  

'reducing the first class rates. This is very unfortunate. It is also unfor-
tunate that the A. B. R. has not received the same amount of attention 
:and criticism as ~  ought to have and as the other railways ~  have . 
. <?ther defects also ha \'e to be brought to the notice of the Assembly; but 
,at present I think the Hailway Member will do well to advise them straiO"ht-
away to offer facilities for long distance travel and to have return ~  
their traffic earnings will be enhanced. \Vith these remarks I commend 
the ~  for the acceptance of the House. I hope that the Honourablf:' 
·the Rtulway Member will see that instructions are issued .to the Agent 
of the A. B. R. that return tickets are issued for 10nO" distances and not 
merely for short distances as thev are doinO" now and ndl: only for third 
.class passengers for very short ~  but for ail'dasses and 'for all dis-
~ ~~  (Inten:uption.) I am glad to hear that the E. 1. R. has been 
IssUlng J:etuhl tICkets for all classes. Maulvi Abdul Rasheed has demand-
,ed that the A. B. R. should also issue such return tickets' ar .. d  I ask the 
. H(>ust:.· to 'i;}ccept the. motion and censure the Govprnment for haying conti-
nued t.hls wrong wInch we want to get redressed. 

Mr. P. D'SoulI& (Govenlment of India: Nominated Official): Sir, It 

.debate on return tiekets is a recurring feature of most railway budget 
-debates. But the one practical question that arises on the motion is 
whether the Assam Bengal Railway Administration recognise the advant-
:ages of issuing such tickets. If they do, the extent to "I"hi('h they should 
Issue these 11ickets must be a matter for investigation, namely, to ascerta.in 
'whether their issue will bring more revenue tlUID they would otherWIse 
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get. From the Assam Bengal Railway time tab!e, it would appear that 
return tickets are now being issued to a greater extent than on several 
other railways. Comparisons on this point may be somewhat invidious,. 
as conditions vary considerably. What might be suitable or rather what 
the nature of the concession may be on one railway might prove entirely 
unsuitable on another. On the Assam Bengal Railway intermediate and. 
third class return tickets Ill(' issued every month for one mel« or another 
except during the month of August. . 

The charge fOl' these tickets for the shorter disltances is Ii fares, 'and 
for the longer disbnces works out to something like 1 1/3rd fare. 

I P... The Assam Bengal Railway also issue bazar tickets, a point to> 
which my Honourable friend, Mr. Rasheed Chaudhury, referred, in many 
cases at a single fare for the return journey. These tickets are a special 
feature of the Assam Bengal Railway, as they are issued for almost everx 
important bazar 'held at stations OIl that line. In addition to the mela and 
hazar tickets, the Assam Bengal Railway issue ~  ticket,s to the-
more important stations, such as Chittagong, Mymensingh. Jorhat. Silchar .. 
etc. 
Kr. ltu)adbar Obaliha: May I know the distances? 

Mr. 1'. D'Souza: The distances vary. Tickets are issued to Chitta gong 
from Feni and other stations. I can give the Honourable Member the 
names of other stations if he wants them, such 3S IE!lwarganj to Mym:m-
\lingh, Lalabazar to Silchar and se,eral ot,hers. The distances may be 
anything from five to sixty miles. Apart from these tickets which are-
issued for what might be considered special conditions on the Assam Bengal 
Railway, there are a;\so week-end return tickets at a fare and a half. My 
Honourable friend, Mr. Rasheed Chaudhury, suggested that the limitat,ion 
in regard to the days on which these tickets are issued, viz., FridaYB and. 
Saturdays militated against their popularity, but I would suggest, Sir, 
that the term "week-end" is already liberally interpreted to include 
Friday, particularly as the period of availability does not end till three 
days later. As the issue of these tickets is intended to serve a ~  

purpose, that is the ('onvenience of people availing themselves of the oppor-
tunity of getting out during 11 week-end, it would be going beyond the 
intention ~  the isssue of these return ~ to extend either the-
period during which they are issued or the period up to which they are-
available. 

Having explained t,he position in regard to intermediate and third class 
tickets, I might now refer to the upper class. First class return tickets 
are issued at a single fare in certain cases and at a fare and a half in others, 
but they are somewhat limited in their application to certain sections and 
stations on the system. Viewed broadly, the position is that such distinc-
tion as is made on the Assam Bengal Railway bet.ween one class and an-
other, favours the intermediate and third classes, and not the upper class .. 
I do not suggest that there is no scope for a further extension .of the return 
ticket ~  but ~ ~ ~  should' be a 45-day ~  quarterly 

~ IS a matter on whICh opInIons. may vary. The expenence of rail-
ways 11l regard to return tickets available for long periods has not been Q 
?appy ~  ~  of such tickets being used for several journeys between 

~  pomts over the section of the line on which the tickets W(lJ'e' 
aVaIlable are not unknown; but in tbe naturE' of the case it is difficult to. 
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prove such mis-use. But it. is questionable ~  ~  is ~  

for railways issuing return tIckets for long penods, as It does not bnng 
them any additional revenue. That is the test to be applied in consider-
ing whether or not return tickets should be issued .  .  .  . 

Sir Oowaaji .Tehau.gir ~  City: Non-Muhammadan Urban): The 
convenience of the public is nothing at all? 

1Ir. P. D'Souza: The public convenience is served by . the issue of 
single journey tickets. There is no suggestion of tickets being refused. 
The point is whether a concession should be given, and the main justifica-
tion for giving it would be that it would result in a larger number of people 
travelling and in bringing additional revenue to the Railways. 

Having explained, Sir, the position as it exists on the Assam Bengal 
Railway, I suggest that it would meet the Honourable Member's point 
of view if he is given an assurance that his suggestions in today's debate 
will be forn;arded to the Agent of the Assam Bengal Hailway for considera-
tion and discussion with his local Advisory Committee, a Committee_ 
which has been constituted, as the House knows, to keep the Agent in 
touch with current public opinion on these and other matters. Having 
thus accepted the Honourable Member's suggestion, I hope the Honour-
able Member win withdraw his motion. 

:Mr. Abdur Rasheed Ohaudhury: Sir, I wanted the Honourable the 
Member in charge of the Railways to give me an assurance that this matter 
will be considered, but a.s no such assurance has been forthcoming, I do 
not like to withdraw my motion. 

1Ir. President (The Honourable Sir Abdur Rahim): The question is: 
"That the demand under the head 'Railway Board' be reduced  by Rs. 100." 

The Assembly divided: 

AYES 55. 

Abdul Ghani, Maulvi Muhammad. 
Abdul Qaiyum. Mr. 
Abdll11ah, Mr. H. M. 
Abdur Rasheed Chaudhury, MallJvi. 
Aney, Mr. M. S. 
Asaf Ali, Mr. M. 
Ayyangar, Mr. M. AnanthasaYAll"&m. 
Azhar Ali, Mr. Muhammad. 
Banerjea, Dr. P. N. 
Chaliha, Mr. Kuladhar. 
Chattopadhyaya, Mr. Amarcnclra 
Nath. 
~  Mr. Brojendra Nara)'lln. 

ChcttIaI", Mr. T. S.AvinashiIing'lm. 
Cloetty. Mr. Sami Vencatachl'Jam. 

~  1.lr. B. 
DaU .. Mr. Akhil Chandra. 
Deshmukh. Dr. G. V. 
Essak Saito Mr. H. A. Sathar R. 
Oadlril Mr. N. V. 
Ghiasuddin. Mr. M. 
Ghulam Bhik NairMlIl. ~  
. Govind Das. Seth. 
Oupta. Mr. K. S. 
• Jehanj!'ir, Sir Cowasii. 
• Tosrendra Singh, Sirdar. 
1{ailuh Behari La!. Babn. 
Lahiri Chaudhury, Mr D. R. 

Lalchand Navalrai, Mr. 
Malaviya, Pandit Krishna Kant. 
Yangal Singh. Sardar. 
Misra, Pandit Shambhu Dayal. 
Mud3Iiar, Mr. C. N. Muthuran/P" 
Muhammad Ahmad Kazmi QUI. 
Murtuza Sahih Bahlldur, Maulvi Byed. 
Paliwal, Pandit Sri Krishna Dutta. 
Pandl'. Mr. Badri Dutt.. 
R3ghubir Narayan Singh. Cho'lldll!'i. 
Ramayan Prasaoi, "\fr. 
Ranga. Prof. N. G. 
Rao Mr. Thirutnala. 
Saksena, Mr. Mohan Lal. 
Sant Sin!!'h, Sardar. 
~  Mr. K. 
~  Lal. Mr. 
Shaukat Ali, Maulana. 
Sheodass D"ga. Sl'th. 
Sikandar Ali ~  Maulvi. 
Sinllh, Mr. Gauri Shankar. 
SinRbo Mr. Bam Narayan . 
Sinha, Mr. Satyl!. Narayan .. 
80m Mr. Sury'-a Kumar . 
Sri Prakasa. Mr . 
TJmar Alv Shah. Mr. 
Varma. Mr. B.  B. 
Zafar Ali Khan, Maulana. 
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NOES 38. 

Abdul Hamid. Khan llahadur Sir. I 
Ahmad Nawaz Khan, Major Nawau 
Sir. . 

Ayyar, Mr. K. M. I 
Bajpai, Sir Girja Shankar. I 
Bewoor, Mr. G. V. 
Chanda, Mr. A. K. 
Clow, Mr. A. G. 
Craik. The Honourabl .. Sir Henry. 
Dalal, Dr. R. D. I 
lJaJpat Singh, Sardar Baharlur 
Captain. 

lJow, Mr. H. 
D'Souza. Mr. F. I 
}r'azl-i-I1ahi. Khan Sahib Shaikh. I 
HhuznRyi. Sir Abdul Halim. 
Gidney Lieut.-CoL Sir Henry. ! 
Grigg, The Honourable Sir J'ames. 
.lawahar Singh, Sardar Bahadur 
Sardar Sir. 

'\.amaluddin Ahmed, Shamsul-Ulema. 
Kushalpal Singh, Raja Bahadur. 

The motion was adopted. 

Lloyd, MI". A. H. 
Mackeown, Mr. J. A. 
Maui. Mr. R. S. 
Mehr Shah, N awab Sahibzada $ir 
Sayad Muhammad. 

MEmon, Mr. P. A. 
Metcalf ... Sir Aubrey. 
Ogilvie, MI". C. M. Q. 
Hahman. Lieut.-Col. ·M. A. 
St'n. Rni Bahadur N. C. ~ 

Shahuan, Mr. Ghulam Kadil .• 
She I' :Muhammad Khan. Ca)Jt.lin 
Sardar Sir. 

Slad!'. Mr. M. 
~  Mr. G. H. 
Staig, Mr. B. M. 
Stewart, The Hotio'ur&hle Sir Thomas. 
Sundaram. Mr. V. S. t 
Thorne, Mr. J. A. 
Tylden!a.ttenson. l\t:r .. f\, E. 
Walker, Mr. G. D. . 

The ~  then adjourned for Lunch Till Half Past Two of the 
Clock. 

The Assembly re-assembled after Lunch at Half Past Two of the 
~  Mr. ~  President (Mr. Akhil Chnndra Datta) in the Chair. 

1Ir. Deputy President (;\11'. Akhil Chandra Datta): The DemoCt'atic 
~ will now begin the motion No. 177. 

Sir Muhammad Yamin Khan (Agra Division: Muhammadan Rural): 
-Sir, may I request you to allow us to move cut ~  5 on Demnnd No.1, 
on the Supplementary List, which cut motion is exactly the same as we 
had under ~  !i7. I have spoken to the Honourable the Member in 
·charge and I understand he will not have ~  objection if we are given 
this opportunity to discuss that motion also. I should be glad if you w;U 
allow us to do so; in that ('ase this will be the same thing which stands 
in our name under No. r,7, which had been passed over on the first day 
on accoullt of our not having come to an agreement. A similar cut is 
further up which has not .been diRposed of, in Late List No.1, standing 
in the name of Mr. Naurnan.-to discuss railway aceidenb;. 

Mr. Deputy PIesident (M.r. ~  Chandra Datta): I.want to know if 
t11e Honournhlr. the Member 111 charge of CommnmcatlOns has any 
\)bjection. 

The Honourable Sir ThoJD88 Stewart: I have no objection, Sir. 

1Ir. Deputy PreSideut (Mr. Akhil Chandra Datta): The difficulty is 
t,hat Mr. Nauman is not here. 

Sir KuhaJmD,adY&min ][han: Then I would ask that Sir AbdulRalim 
Ghuznavi may be allowed? 

1Ir. Deputy Preli4ent (MI'. Akhil Chandra Datta) : That cannot be 
done under the rules. 
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Sir Muhammad Yamin Khan: If it can be allowt\<l, we lUay say we 
have goL also the same thing !O;igned together by Sir Abdul Halim Ghuznavi 
lmd others. If there is no objection, that may be taken to be in our 

Tlflme. 
The Honourable Sir Thomas Stewari: Sir, with ~  wish in the 

world to accommodate the Leader of the Democratic ~  I do feel that 
to accept notice aeross the floor of the House in these. ~  
would create fI pre('edent that would be ~  embalTassmg and ~  
if it "'ere not followed. would be manifestly unfair to others who wIsh to 
adopt a similar eourse. With all the svmpRthy in the world, I do not 
think I can agree to that course, and I hope Honourable Members WI!! 

1111derstand the difficulty of ~  position. 

Mr. Deputy President (Mr. Akhil ChandrR Datta): This wi1lcertHinh' 
1)e creating a ~  bad' precedent; in view of the objection taken, tluit 
cannot be allowed. 

Sir Muhammad Yamin Khan: \re ',,"iii then haw cut N"o. 177-to 
~ t:atCl'illf!" arrangement" lInder the (:ontral of Agents. 

DEMAXD Ko. 6-E -'WORKING EXPEN.8ES-EXPENSES OF TRAFFIC 

DEPARTMENT. 

('atering Arrangements undo' the Control of Agents. 

Sir Abdul Balim Ghuznavi (Dacca clIm M,vmensingh: Muhammadan 
TIural): Sir, I beg to move: 
"That the demand uudel' the hl'.ad 'Working Expensl's-Expenses of Traffie Depart-

ment' he reduced by ·Rs. 100." 

Th{'re ar{' seH'ral grievml('es, ;\Ir. Deputy President, about the<;e 
('nter!llg an'angements on the various railways. The first grievance which 
the public feels is that the contract is given to a pmticular individual, 
but, he does not carry out the catering himself, and what he does is to give 
it sub-contract to another person, and the latter, in order not to lose 
money, does all he ~  ca.n to give bad food ilnd charge high priC'es. 
That system of sub-contracts must be abolished in this sense th:'lt the 
('ont-ractor must be told that' no sub-contracts will be allowed. 

Furthermore there is another difficulty which the public feels and 
that is this. Take, for instam-e, the East Indian ~  Formerly t.he 
catering contract;;. for passengers used to begiYell to the locul people. 
Mr. Deputy President, you are !l ware that B urd wa n is famous for its 
SWl'ctmeats and ~  those ~  sellers used to get the cutering 
for the Burdwnn Division. Now the railway called fot' tC'nd{'1's and people 
other then the local tenderers got the contrRd und they thus deprived the 
loon! men .of theil' legitimate business; and today we find that all those 
wh,-\ u.sed to be provided with these catering contraets a.-e no longer on 

~ i'oulwa.ys now. The up-country men are catering for the East IndiRn 
Rmlwa.v rIght up to the end of Asansol or even further up. Year before 
lAst m:v Honourable friend, Dr. Sir Ziauddin AhmAd. took up this ques-
tion of catering and pointed out the difficulties that the tmvellina public 
experienced. He :'1lso point·ed' out why the <;ub-rontract '>,"stem ~  it. 
difficult for the sub-('ontrlwtor to provide decent food f'JI' the price charged. 
The foed supplied is not so good as it would haw been in the nbsence of 
the suo-contract, 

Sir, I move. 
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111'. Deputy Pre8ldeDt (Mr. Akhil Chandra Datta): Cut motioil moved: 

"That the demand under the head 'Working Expenses-Expenses of Traffic Deput. 
ment' be reduced by Rs. 100." 

Dr. Sir Ziauddin .Ahmad: Sir, I would like t.o press this cut motion 
from several points of view. In the first place, I take it from the point 
of view of t.he amenit.ies to third class passengers. It is not sufficient t.hat 
we should provide good accommodation to the third class passengers but 
we should also provide for them good food at a reasonable cost and I 
think the provision of good food at a reasonable cost is really one of 1ile 
most important point.s for the convenience of the third class passengers. 
Secondly, I press this question from the POillt. of view of the road and rail 
compet.ition. Now, if the railways desire to enter into a fair competi. 
tion with the road, then they should provide the same facilities to the 
passengers which the road travel does. In the cnse of a third class 
passenger in a bus he goes to the market. wqere the bus starts from and ~ 

gets his food very cheap. The' cost of his food is not much. Now, when 
he travels by trs'in, he will have to payor rather be forced to pay a price 
which is much larger t,han the actual price of t.he artide of food. Now, 
this ~  and forcible extortion from t.he paSSell!{er leads him on to 
a third difficult v , namely, whether he cannot sue the railway under the 
Criminal Procedure Code. If you force a person to pay a price which is 
much higher than the market price and you do it by means of your rules 
and regulations, in that case, can he not sue the railway under the 
Crimimtl Procedure Code? I am not a lawyer but those who' are lawyers 
will be able to say whether this form of extortion is or is not permissibie 
under the existing laws. If it is permissible, I think that law should be 
repealed. 

Now. Sir, I just meNtioned one or two fundamental points. I 
maintain that the price of various food articles which the railway 
authorities demand or aut,horise their contractors to demand from the 
passengers is enormously high. Throughout my disrussion I will leave 
out altogether the supply of food to Europeans or to those who want to 
live in that style, because those travellers can pay the price. My remarks 
will be confined only to those who are not. anxious to have the European 
food. Now, in the first place, I will take the tray of tea, We are given 
two toasts, half an ounce of better, tea, sugar and milk for a price of 8 
annas. This I consider to be enormously high. I myself gave a similar 
contract at Aligarh for the same kind of tea at Ii annas. I tried to find 
out the actual price, which came to one anna and half a pice, and 80 I 
thought that a price of Ii annas was sufficient. Now, I am paying Ii 
apnas for the same articles of food for which I Ilm charged 8 annas by the 
railway authorities. Is it not civilised form of robbery and dacoity? 
Then, take aerated waters. On the East Indian Railway we have to pay 
2 annas per bottle lind we know it very well that the cost price of one 
bottle is less than a pice. If the cost price is one pice, then you ought to be 
able to get it anywhere for 2 pice, whereR!! the railway authorities charge 
2 annas. Then, take the price of ice. We are compelled to pay as muC'h 
as 2 annas for one seer of ice and on some railways are required to pay even' 
3 annas per seer. My Honourable friends on the other side will argue that 
so much ice is melted a,way and that we can be supplied' ice at a cheap 
rate only at those places where there are factories. This is absolutely 
wrong. ~  at t,hose ~ where there are no factories. the price of 
ice is not more than 2 pice per seer. Here, again, I will give a personal 
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example. We have given a contract at ~ ~ sell ice during all the 
24 hours at half an anna per !leer and the we IS Imported from Agra. So 
when we can sell at Aligarh .ice at the ~  of half an anna per seer, .1 
see no reason whv the raIlway authorItIes should extort from theIr 
passenO"ers as much as 2 annas per seer. Even when you come to ~  
articlesO of food, the position is equally hopeless. Now, the.\" have prescrlb· 
ed that one plate of Bleat will cost so lIluch, but they neyer say how much 
tbat plate will contain. I will give you my own expet"i!'lDce. When I 
Qrdered n plate of meat, I was given about one tola of meat altogether. 

Sir Cowasli .Jehangir: \Yas not t,hat enough for you? 

Dr. Sir Ziauddin Ahmad: It lUll;\' or may not be enough for me, hut 
it is not enough for the money which I paid for it. I made a complaint 
-about thiR to the D. S. and never got any reply. Although I am an 
M.L.A., he did not take any notice of my complaint. So, you can 
lmagine what will happen to the complaint of the poor passe.ngers ~  
have got no acce!ls to these officers. SIr, these are matters whICh reqUIre 
serious consideration. 

The ether thing .about which I wish to make fA. complaint is that the 
railway authorities give a contract to one person and he gives the sub-
contract to other persons. When the railway authorities say that sub-
contracts are not allowed, then they give a kind of commission to various 
sub-agents to sell things at any price they like. The contractor really 
deals with one oft'i.cer of the railway and afterwards he gives sub-contracts. 
Nt' then sits at home and makes large sums of ~  for the simple 
l'eaROn that he was fortunate enough to get the contract and to please 
Qne railway officer. I think it is verv necessary that we should look into 
this matter. I drew the attention ~  the House in 1931 to this matter 
when I moved my Resolution about this contract system and I was given 
an assurance by the then Railway Member that he will attend to it. Now, 
~  solid years have elapsed and the position today is the same as it 
was in 1931. No change has been made. The mat'ter was referred to 
~  Advisory Ccommittees but nothing was done. The reports sre there, 
the literature is thpre and the speeches are there, but the work is not 
there. It is very rlesirable that some definite action should be taken in 
this matter. The suggestions that I wish to make are these. In the first 
place the. contract should be given as far a8 possible to local vendors. It 
"Ought not to be given to a person who does not reside in the locality. 

An Honourable Kember: Do not the railway officials pay 50 per cent. 
less? 

Dr. Sir Zlauddin Ahmad: Yes, I know that.. Sometimes thev pay 
notliing. They have got a certain rule that a person in the r.lilway  serviee 
gets a. concession of 50 per cent. in t.he same manner as a police officer 
is allowed free into the cinema. The railway officials are allowed free in some 
restaurants and, in some others, they have to pay 50 per cent. le!ls. I 
had an opportunity to talk with one of these contractors. He said, "J 
have to feed so many orphans". At first I could not understand what 
he meR.nt by orphAns. When I cros!!-examined him he said i,hat he meant 
the railway officials whom he had to feed without charge. I, there-
fore, submit that the contracts should as fal' as possible be given to local 
men snd these vendors should be st.rictly enjoined tu sell the stuff at 
bazaar rates. If the railway authorities do not see t.heir wa.y to compel 
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[Dr. Sir Ziauddin Ahmad.] 
the contractors to sell at bazaar rates, then I am afraid the railway cannot 
attract. passengers from roads who are now eonveyed in ~  The point .is 
this. If a passenger takes the bus, he could purchase hIS food-stuff m 
the bazaars on the way at cheaper rates than what he would have had tt) 
pay at the railway station restaurant stalls. I submit, that besides giving 
contracts to local "men the railway should also insist that no sub-contracts 
should be given. ~ system of selling things on a sub-contract basis 
through servants should also be stopped. 

The next point that I wish to put before the House is that this l'ontra<:t 
should not be considered a source of income to the railway authorities. 
In some plaees, the railway authorities actually auction tea stalls Ht 
fanciful prices. These contract.ors extract a large sum of money from 
tlie passengers and the railway wants io shlU'e in the loot. This is 
absolutelv unfair. I submit that the railwav authorities should regulate-
the vending of things by licensing fees and they should not conside"r this 
a source of income. (Interruption). I know -the Advisory" Commitff'Et 
proposed it but it has not been put into practice. .I would urge onee-
again that the licensing fees which the railwa.\' authorities levy should 
be only nominal fees justifiable for administrative pllrposes. For 
example, in places like Delhi or Kalka, they t.ake int-o consideration the 
Il('tual sales and on this basis they charge fees, just like income-tax. 
They do not consider the other side of the problem, that is, what has-
been the expenditure. They put a tax on the gross income and not 0n 
the net income. 

The next point which I wish to bring to the notice of the Government 
is that the priees which the contractors fix should be the same as that 
prevalent in the market. Some persons say, it ought to be higher, while 
I say it ought to be lower, beca.use we have got no ('redit system at the 
rai{wa:v restaurant st,alls. Everything is hRrd cash and monev is realised 
immediately and, in a large number of caseE.. the passengers. hecause 
they are in great hurry to catch the train, do not get the required quantity 
of food for the money they pay 

Another point which I wish to stress is that there should be some 
supervision over the sale of aerated waters and ice, and the prices ought 
to be regulated not onl" by railway officials but by a small committee of 
officials and non-officials. It is also not advisable that you should -wve 
contract to the same individual over the whole lilie, say, from Bombay to 
Calcutta or from Delhi to Calcutta. You will find that if the same con-
tractor has jurisdietion oyer a whole line, he often ~~ the ~  

1Ir. Deputy President (Mr. Akhil Chandra Datta): The Honourable 
Member has one minute more. 

Dr. SirZiauddiD AIun&d: Is there time limit also? I thought there 
was nb time limit. I shall conclude soon. 

The next point is that we ~  not Rive contracts of severnl reefie.urants 
to one and the same. hig' contractor. No person should ha.-ve contract of 
more ~  one stall. The contracts should be given as f8l' as possible . .(;0 
local mdlVlduaJs. If you give contract· of several restaurants to one 
and the ~  indh·ic1ual, then,i am afraid, the efficiency would suffer. 
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I am sorry that my time is up. With these few points, I support the 
motion. 

JIr. If. V. Gadgil (Bombay Central Division: Non-Muhammadan 
Rural): Sir, I rise to support this cut motion. Sir, the food that we get 
from these caterers is not good in quality and it is also very high priced. 
I have got certain instances to show that the prices charged are exorbit-
antly high. Here is a receipt which I possess which shows that for one 
Hi.ndu meal it is 1:.l annas. I think this rate was fixed when Adam wa'S 
born. For the last six years there has been no change in the tariff 
schedule. If you go just outside the railway compound you can have a 
good meal from anything commencing from six annas to eight annas. 
There is another receipt which I have in my possession of another caterer 
whose motto is "absolute satisfaction". I ~  anybody who has had 
something to do with the meal given by thiEi contractor will say that this 
motto was not at all carried out one way or the other. Then, I have 
another receipt from ,Ballabdas who charged three rupees for 3 meals; 
whereas if one had simply stepped out of the railway compound, one 
could have had three meals for much less from 6 annas to eight annas. 
Then again there is Messrs. Spencers who charge 10 annas for a cup of 
coffee. My Honourable friend, Mr. Vencatachelam Chetty, who is very 
rich can afford to pay at that high rate, but my poor friend, Prof. Ranga. 
can't afford to pay at such high rate. I do not know If the remedias 
proposed by my Honourable friend, Dr. Ziauddin Ahmad. would remove 
these evils. 

Mr. M. Anaatha8ay&n&DI. Ayyangar (Madras ceded Districts and 
Chittoor: Non-Muhammadan Rural): What did we pay the other day 
for 11 people? 

Mr. If. V. Gadgil: My friend reminds me of what took place day 
before yesterday. We ordered Hindu vegetarian meals at Surat for 11 
~  We gave special instructions that it must be Hindu cooking. 
The caterer took us to be big M.L.A. 's and so he arranged vegetarian 
meals all the same in English fashion. Although only seven of us 
atLended the dinner, he was good enough to charge for all the 11, a 
sum of Rs. 33. My Honourable friend, Mr. ~  the most othodox 
member of our party, happened t-o be bracketted with my esteemed friend, 
Mr. Aney, and nobody had any satisfaction out of the 'meals served; and 
at midnight, we went into our compartments without allY sfltisfaction. 
We had to pay for the food we did not take and for those who did not 
participate in the dinner also. If the Honourable Member in charge of 
~ ~ Department were t-o accompany us and see actually what is happen-
mg, he will find out the real cost of one meal for which such exorbitant 
charge is demanded. I am sure we are charged 50 per cent. more for each 
meal. The Honourable Member is aware that prices have gone doWIY 
and it ~ time that he should revise the tariff schedule. It mav be that 
some of these evils are due to sub-contracts. But that ct<n ~ checked 
if the price schedule is fixed by the railway authorities. 

I have got an ~ of how the contract system works. It II\ay 
3 p.M. not be very relevant so far as this cut motion is concerned but 

I seek your indulgence because it is a very in8tructive instance. 
At the Victoria Terminus station on the G. I. P. Railway the coolie con-
trnctor charges fbur annasfrom each eooIie for simply allowing him to 
wnrk there, and as there are more than 200 coolies, the contractor getlZ 
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[Mr. N. V. Gadgil.] 

~  day more than Rs. 50 for nothing and the railway loses it. If the 
railway were to engage coolies directly either on monthly wages or at fixed 
rates, 1 think nearly Rs. 10,000 will be the net income eut'ned for the, 
railway. But these contractors have their own way. In spite of the 
complaints that may be made from time to time, they are so influentia' 
people that they never lose in the end but gain more; and I am certain 
th&t in spite of all the discussions here there will be more sub-contracts 
and the price ~  will not be reduced. I do not think the remedy 
suggested by Sir Ziauddin Ahmad will go to solve the problem. But if 
the Honourable Member in charge were to consult his own statistician, he 
will find that the prices have gone down and the time has now arrived 
when the price schedule should be revised, so that at least some of 11S 
who are not capitalists and also kisans like Prof. Ranga will have better 
food at a cheaper price and on the next occasion we will thank him all 
the more. 

lIr. K. Santhanam: Sir, I rise to support. this cut but I wish to put 
my argument on a rather higher plane. Tne first thing to be remen.J:;ered 
in this connection is the magnitude of the thing. Annually over 50 ~  

of passengers travel over the railway system, and if each passenger 
spends two annas it amounts to more than si.x crores of rupees. The 
amount involved is so huge that it is a matter which has to be properly 
investigated, organised and arranged. If you take the railway budget you 
will find that there are not so many items which involve six crores of 
rupees. I do not see why there should not be a special department of 
the Railway Board with proper statistical and research officers to investi-
gl..te this. It is their business to find out how much each passenger eats 
in the way of food, and what is the quantity and quality of the food he 
is supplied. I think they could give very good food and a small fraction 
of the money spent by the passengers will pay the cost of this research 
and this organisation. The South Indian Railway, for instance, has 
organised an experiment which has been found eminently successful. In 
their own refreshment rooms they are preparing packets of BambhaT and 
rice and curd and rice with vegetables and with pickles; and they sell 
those packets for 2 anuas each, and it has been found that the third class 
passengers are better served in this way than in any other way. Just 
calculate the seats in your refreshment rooms; calculate the number of 
people whom the attendants in the refreshment rooms can attend to and 
slFlo calculate how many passengers the stall-holders can attend to. You 
will find that these arrangements are not adequate to cater even to a 
small fraction of the passengers. Is it not the business of the railway 
system to cater to every one of the passengers? As a result of the faulty 
catering I think a large proportion of our passengers are going without 
any food at all, others are going with insufficient food. The deterioration 
in health consequent upon these insufficient catering arrangements will be 
something very large if only we couJd have proper statistics. Fortunately 
for the Government of India they do not have any kind of statistics: 
they do not know how much illness results from these bad catering • 
artangements. In fact, they have no calculation; they calculate the rate 
per passenger mile and so on, but why do they not calculate a passenger's 
food? They can have a packet or something, evolve some unit food for 
each ~  for the Dumber of hours he travels. In fact. there are 
nutrition tables and caloric tables; you must be able to caleulate how 
many calories are necessar-y for (Sch passenger. If a p8BBenger travels 
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fo:' 12 hours he will require more food owing to the shaking of the train ~ 
and they must be able to evolve a system by which these units of food 
are supplied to the passengers and in the most available form. If such 
a thing can be 81T8nged I am sure railway travel will become pleasant_ 
Specially in the case of the holiday traffic during Christmas and othel-' 
holidays when you give cheap return tickets, I find the trains are over-
loaded and the;y could nGt get any food. TheJ came by train loads t() 
Madras last December but they all Jame starving. They rushed to the 
Madras hotels and there also they could not get provisions, .and they then 
bought insanitary things in the streets. This is a matter which requires 
f'Jrther inveRtigation. I think the Railway Board will be well advised i;() 
depute an officer to evolve tables and to make methodical inquiries ini;() 
this matter. 

I also wish to point out that it is no use saying that there are dining 
cars provided. After all an Indian may be a first class passenger but it 
is vf!ry unfair on the part of the railway administration to force him. t() 
take some kind of food which he cannot digest. For instance, take the 
Frontier Mail. For Madrasis who have to come to Simla. the Frontier 
Mail is the only train. You provide dining cars but there are no Hindu 
refreshment rooms anywhere. Either you have to pa.y and starve or not 
pay alJd l;tarve. Those are the only alternatives. Therefore, wherever 
you have got a dining car you must insist on those people who are 
rWlning these cars providing food which is eaten hy Indians. When these 
dining cars were introduced, they thought that only Europeans ~ travel 
in the first and second class and therefore they provided these cars with 
f"od which ~  are accustomed to eat. Now, the bulk of passengers 
ev('n in the first and second class are Indians and therefore these ClU'S 
shc uld be made to ser.ve Indian food. It may be that they will have to 
cbarge a little more than the usuaJ rates outside, "but the food: supplied. 
must be what the passenger eats. 

Then I have got another complaint here. These people who run the 
Hindu and Muslim refreshment stalls are asked to pay special fees or 
taxes to the railway administration while European caterers do not pay 
anything. Even "after so many years there is everywhere this racial dis-
crimination. It runs through and through this department; and where 
Ill"dians are finding it difficult to get these catering contracts, the European 
cC"lltractors are perpetually given fresh leases of their contracts. ~  

we had some inquiries during the question hour a.s to why a particular 
contractor or a particular company is allowed to continue the contract 
mdofinitely. The contracts are not even put up to auction. These 
contracts must be made terminable. My own solution is that you ought not 
to have contracts at all. Every railway administration with a certain 
mi nimum ~  must itself run these catering arrangements according 
to the neeilF; of the passengers and they should: see that the adequate 
quantity and quality of food is supplied to each passenger. I suggest 
that tbis ~  should be taken in hand in a scientific ~  and put 
on a scientific basis. The amount involved is of the order of six to ten 
crores and it is a matter which will repay the railway administration and 
the public all the money that may be spent on it. 

JIr .•. II • .Joshi (Nominated Non-offieisl): I would 81so like"to support 
this motion regarding catering a1T8ngements" on Indisn" railftys both on 
behalf of labour and on behalf of myself too. I;will firBt"takethe arrange-
ments in the restaurant" ears and' the European 1'eireahment rooms: I 
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feel, Sir, that when the railway fixed the prices, they did not think of the 
number of people who are likely to use these resbmrant cars and refresh-
ment rooms in India. The number of people who can afford to spend 
. Rs. 3 for a meal is extremely small-the rate for a dinner in the refresh-. 
llJent rooms and. restaurant 'cars is Rs. 3. I, therefore, would like the 
Indian railwav authorities to fix a menu and a rate for dinner, lunch and 
breakfast which can be paid by the average class of people who travel' 
in first, second and other classes entitled to refreshment rooms and restau-
rant cars. The refreshment rooms are many times empty-they .... re not 
used even half for the simple reason that even people who travel 'first 
and second class are not willing to spend Rs. 3 for a meal: there are very 
few people-an extremely small number-who are willing to pay Rs. 3 for 
a meal. We would, therefore, like the raUway authorities to consider 
whether the price for a meal-breakfast, lunch or dinner-eannot be re-
duced. Let them reduce the menu if they like: there are very few people 
\\'ho take at home five or six courses for dinner, lunch or breakfast, I 
made a complaint to the Chief Commissioner of, Railways, and he told "l1e 
that I could get Ii la carte: this Ii la carte price is very much high although 
you take only two courses for lunch. This is my first point. 
My second point is as regards third class passengers. We provide for 

the first and second class passengers by providing a restaurant car: why 
should we not have a separate car for third class  passengers. There is 
no explanation for it except that the Government of India want to please 
those people who travel first and second class. If they go into the 
financial aspect of providing refreshment rooms aild restaurant cars for 
the first and second classes, they aTe sure to find that they lose money: 
~  iEltrue that they can avoid showing a loss, aS'my Honourable friend, Mr. 
Santhanam, has pointed out, by not charging the caterer the cost of running 
the restaurant car. As regards third class passengers, if the Government 
of India will run a restl;\urant car for them that car will pay itself, and 
passengers will get good food and more passengers will travel by third class. 
Similarly, Sir, we provide refreshment rooms for first and second class 
passenllers, for say, one, two, three or at the most half a dozen passengers, 
but there are hlmdreds of third class passengers: we do not think of giving 
them a separate refreshment room. There 8'1'e hardly six stations in the 
whole of India which have separate refreshment rooms for third class 
passengers. I would suggest to the Government of India that if third 
class passengers are to be looked after, even as we provide separate re-
freshment rooms for first and second class passengers, we should provide 
separate refreshment rooms for third class passengers. If third class 
passengers are cared for, your railway revenues will go up. We waste our 
time, attention, energy and money in looking after the convenience of 
first and second class passengers, but we refuse to give the same attention 
to the comforts of third class passengers as if we were not anxious to 
make our railways pay. I would like, Sir, the Government of India to 
ehange its policy. Take more care to make the third class passengers 
more comfortable by providing them with sepaTate refreshment rooms at 
all the stations and not compel them to take their food in waiting halls. 

Sir Cow .. !i .TehaDgir: Waiting halls? 
1Ir. B ... .T0Idd.: Waiting halls you may call them. They are not halls: 

Govemmeont of India calls any vacant place near the railway station . a 
-waiting hall. I am sure you have not seen .. waiting hall. 
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Sir Oowaaji Jeha.ngir: Is that a technical term? 

JIr. N. K. Joshi: Serious attention should be paid to this question: it 
1s an important question from the point of view not only of the comfort of 
third class .passengers, but from the point of view of the revenues of 
Indian railways. 

JIr. )[. S. ABey: This is a quest,ion relating to food, and being a 
Brahmin I think I ought not to allow this question of food go ~  ~
ing on it. Well, Sir, it is. really a matter of regret ~ we have to dls-
.cuss t.his question of catermg arrangements after t.he r31.lwa;y system }las 
been working ill the country for 50 years and more. But, smce the hme 
the railways have begun to work in India, those who were responsible for 
working them were under the impression that in India they had to carry 
men who could live without food, men who had no natural calls to answer, 
men in fact who were devoid of any of those requirements which were 
expected to be provided for mankind elsewhere on the face of the earth. 
We had railway carriages without latrines for a number of years, and 
now they have come to realise that some such arrangement is necessary. 
It would take some ten, twelve years more before they will realise that a 
man requires fiood if he has to live, when he goes from one place to 
-another. So far as the higher classes of passengers were concerned, they 
realised that they were men and provided for some kind of arrangement 
for them, although there are complaints even with regard to these arrange-
ments. These were voiced by some of my friends here. As regards t.hird 
,class passengers it has never occurred to them that it is incumbent on 
them to make some arrangements of a really satisfactory nature for cater-
ing to their requirements. In India people have to undertake very long 
journeys for the sake of pilgrimages and for other reasons, and it is not a 
rare phenomenon to find persons journeying from Madras upto Benares, 
and yet not taking any food because they do not get what they can relish 
and consider food. They must either be satisfied to take whatever is 
served to them in the restaurant car for which they have got serious objec-
tion, or they must go without food: that is the difficulty. 

Those who have been making crores of rupees as revenue from these 
persons have a moral obligation towards these passengers whoII! they 
'Carry, not because they are their customers, but because they are dealing 
with human beings and the minimum requirements of human comfort 
sbould be provided for them. There is no requirement which is  more 
urgent than that .0£ making some arrangement for them to get food when-
ever they want it and to get clean food which is also within their means. 
It is no use telling, "Here you are, here is the restaurant car where ~  

can pay Rs. ~ and get a mesl". Apart from other objections, 8S my 
Honourable friend, Mr. Joshi, pointed out, it is not within his means to 
spend Rs 3 for a meal, and he does not and can not spend rupees three 
for ioo'd even for the period of a whole month;-that is his condition. 

~ thil·d class passenger is the largest customer from whom railways 
denve most of their reVenlle3: therefore, they must know what is the 
minimum capmiity of the man, and how he should get the most nutritive 
food he requires within the means available to him. That is the problem 
which the railwaYR bave to solve. 

. My friend, ~  Santhanam, has rightly pointed out the magnitude of 
;tbe whole question. If 50 crorea of people travel and if it is taken at two 
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annas each, it comes to six crOl'es or morE': but whether.ilr is,six·:erores or· 
ten crores, at nnv rate it indicates the extent and oagnitude of the problem 
which railways have to solve. Some of my friends were ratber laughing. 
when my friend. :\11'. ~  was working up these :aiathematic.al 
calculations. But, in the case of railways, I believe they have to con-
sider that they have to deal with so many human beings: whenever there 
is a Kumbh ~ or any such big show we think it necessary to make 
Ci!rtain kinds of arrangements for the sake of those who go there. Now, 
the railways have to carry Cl'ores of passengers every day 8'Jld they must 
help them in their human requirements. They are the only authorities 
who can make some kind of arrangement; otherwise the passengers are· 
considerably inconvenienced. If the argument of my Honourable friend, 
Mr. Santhanam, is carried to its logical conclusion. Sf! II. result of these men 
not getting proper food, they fall sick and they have not only to pay the· 
railway fare but also the doctor's bills later on. That is'the extra charge-
he has to pay for the sake of having travelled on the railway: and he· 
has no other means of travelling: he has to go by the railway. ~  

I think that this question requires to be more carefully considered. I 
admit during the last. ten or twelve years some attention is being given· 
to this question.. The stalls at the stations today are much better than 
thev were before: I know the conditions before snd I know how we were· 
making some little effort at the meetings of the Railway Finance Como. 
mittee and Railway Advisory Committees in order to improve these arra!lge-
ments a little bit better. But, now the time has come when the question 
should be handled in a more business-like and scientific manner, and that 
is the only object, I believe. of the Honourable Member who has moved 
this motion. I am in entire sympath.y with that obfect Rnd I. therefore,. 
strongly support the motion. . 

Jlaulvi Muhammad Abdul Ghani (Tirhut Division: Muhammadan): 
Sir*, I agree with Dr. Sir Ziauddin that the catering arrangement is very 
defective and sub-letting is allowed. I have personal knowledge that con-
tracts of catering are given more often to one man to manage sometimes 
the whole railway and sometimes a division. Undoubtedly, it was very 
difficult for one contractor to make proper 8'Dd suitable arrangements for· 
hundreds of stations through hired or paid servants; Rnd besides why a 
man will take unnecessary troubles if there is no gain. Although 'the 
Company-managed and other railways do not charge anything for the con-
tracts, but no useful purpose is served by their notcbllTging the contractor, 
as the travelling public has to pay unbearably higb prices for food. These' 
('ontractors sub-let shops at every station to different persons and realise 
enormous sums from sub-lessees who "dd Rornething more as. their profits 
to the sums the:v pay to the contractor. The prices of food are thus raised" 
very high and go beyond paying c8"p6city. I have ever seen these systems 
of sub-letting nt several stations over the B. & N. W. RailwRY. It is the 
lower class passengers who are most hit. It is ssid hy Government that 
they are their best customers. Most often these best customers prefer 
starving than to pay exorbitant prices of ordinary food. The total income 
of all railways from passenger traffic is Rs. 29,33,Oll.000 of which the third 
class pRssengers pay Rs. 26,09.00.000 whicll comes up to .80·P pel' cent. of 

*Trm*la'Hqn supplied by ~ ~~  lfemller of biB speeeh. dl'liverc>d in, 
vPl'nll<'dlar. . 
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:the total. If you will look to the amount paid by ~ .thUd ctasspasGeiigers 
·O\'er the B. & X. W. Railway, about which Ihave just spoken, you will 
know that it is Rs. 1,35,00,000. l'hefares paid by the upper class passen-
gers is Rs. 8,()O,OOO only. There is better arrangement for· upper class 
passengers although they have to pay'. ~  higher rates. Sometimes 
.I.hese poor third class pasaengers are so much afraid of being dislodged by 
other fellow passengers when they COale out of their seats for food. Over-
crowding has most often been found by me as I am ever OR tour. I have 
raised several tillies the question for the abolition of sub-letting system ir. 
the Bihar branch of the B. & No W. Railway, but each time we are not 
believed. I assure you, Sir, that these Railway Advisory Committees are 
only toys. They are ne\'er consulted in matter of catering as in many 
·other ones. I strongly support the :\[o"er and u,rgetlult sub-letting should 
be stopped nt all costs. I request the Honourable the Railway Member 
.to make confidential enquiries about what I have said about the sub-
letting over the B. & X. W. Railway and I am sure, he will surely support 
me. Over the B. & X. W. Hailwa.v Company ice is sold three annas a seer. 
Why so, when ice is manufactured' ~  Patna, Muzaffarpur and Gorakbpur 
that is to say, in ulmost all the important ~  of the B. & N. W. 
Railwuy? The contractor has not to pay anything to the Company . 
. \erated water is also sold at an exorbitantly high price. All these things 
:1!hould be put dll end to. The poor third class passengers prefer to remain 
thirsty to paying such high price for the ice and aerated waters although 
it is the:y who require cold drink more than upper class passengers, as 

~  get ~  and become much thirsty owing to overcrowding in 
·trams willch I have already made. a mention 01 .. 

There is one thing, Sir, and it is this that contractors of different 'Com-
;munities are given catering contract for different communities, say, for 
instance, a man is Hindu and he is given contract for a Muhammadan 
refreshment and catering. It is highly resented by Muslims as they know 
that. their Hindu contractor has seldom regard to the religious sentiments 
·of Muslims. There are sections of Muslims who never touch things pre-
pared by men of other communities as they are afraid that Hindus may 
;give them jhatkn and other meats which is strictly prohibited for Muslims. 
I huw innumerable instances in which caterers are Hindus of all castes. 
The food is prepared by them but served to Muslims through Muslim 
.a1:,tendants. 'Vhy so, because a Muslim will ndt purchase. Well, is it 
fait· to deceive the Muslim passengers this way? I may narrate one or two 
more instances to bring to the notice of the authorities legitimate grievances 
·of the ::\Iuslim travelling public. I have seen most often that a few Muslim 
>c-<l.terers ,,-ho are fortunate enough to get some shop either as sub-lessee or 
dIrect from ~  are never allowed to supply betels and sweetmeats 
prept'red by them to Muslim passengers. Why sueh zulum. is perpet.rated 
'oYer the Muslim eatel'ers Imel why t.he Muslim travelling public are thus 
forced 1'0 purchase betels, sweetmeats and often times food prepared by 
Hindus and Christ-ians? I Rssure the House that Agill is a religious Con-
tinent of which India is 1\ part. The religious sentiments of people of 
fndia ho\"e remained and will remain in future and it. is not proper to 
rliSI'mel sueh ideas. The authorities, therefore,  should provide facilities 
ior such religious and orthodox Muslims and Hindus. 

With these words, I support the cut, motion mm'ed b:v my learned friend, 
:iDr. Sir Ziauddin Ahmad. 
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Prof. lI. G. BaDga (Guntur cum ~  Son-Muhammadan Rural):: 
Sir, this is one of the things on which the third class passengers feel very 
litrongly and sorely disappointed. We find that though there are several 
thousands of stations in this country, there are only 1,400 stalls which 
have been established Or licensed by the railways, I do not know at how 
IDHny stations, but I d'8l'esay there are very many stations at which 
there are more than two or three stalls. So if we take that into con-
Qdt-ration, we find that for ~  thousands of stations there are no stalls 
at all. I would like to know, since that information is not vO'lcnsafeQ.. 
to U!:i, what is the total number 9f railway stations in this country; and 
at how many stations  there is not even one stall to cater to the needs of 
the third class passengers: If we again take into consideration the ques-
tion of restaurant C&l'S, we find that this Government cares more for the· 
comfort of Europeans or those who live in European style than for the 
comfort of those who live in Indian style. For all the stations we hu,-e 
in this country,-and there are thousands and thousands of them-we' 
find that as many as 55 restaurant cars are run on European style and. 
only 44 restaurant C&l'S are run on Indian style. If this is not racialism, 
I ·w.:luld like to know what else can it be. I find there are very man:,-
rnilways on which there are no restaurant cars running at all. I was told' 
just now by one of my friends that on the train that runs from Lahore to· 
Karachi and back there is no restaurant car at all, and I do not know' 
what Government expects the passengers to do as far their food is con-· 
'·o:!rned. 

An Honourable Kember: Sind produces only dust and nothing more. 

llr. LaJ,ch&Dd lIavalrai: It is very fertile now. 

Prof. 1I.G. Banga: Sir, I want the Government to take a lesson from 
the Indian National Congress held a.t Haripura. At Haripura we found 
hotels where they were charging only six annas for a 1st class meal, and 
there rich people were. supposed to take their food, whereas for poor people 
thel'e were stalls which were charging only six pice for food. Why should 
not t,he Government take a lesson frOIQ the Congress experience, where 
they have tried to show some consideration for the poor man and to give 
him the food he is usually accustomed to. ~ should not the Govern-
ment introduce the same system .and try to sell food in the railway 
station stalls in such a way that the poor man will get the food he is 
Clapable of paying for and the rich man. is supplied with specialities at 
special rates if need be. 

I am not at all satisfied with the suggestion made by my friend, Dr. 
Sir Ziauddin Ahmad, in regard to licensing. I do not want this licensing 
~  at all. It must be abolished forthwith. I want in its place the 
railways themselves to undertake the work of catering. (An Honourable 
Member: "Soviet system_") Whether it is the soviet system or whether-
it ~ nationalisation, call it by whatever naIQe you like, I wani to teU 
the Rc.nourable Member in charge that it is a very paying system. The 
M, &. S. M. Railway and the S. 1. Railway in the South have found it to 
be a very profitable proposition. They have given much more satisfaction 
there .than all the cate!ers in the rest of India where the licensing system 
IJrevmle.. Therefore, S11', I want that the Government themselves should 
'undertake catering so that· there can be moresatisiaction .. I can also-
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tell the Government that the M. & S. M. and .S. I. Railways have found 
. this system so profitable that they have found it possible to reduce ~ 
rates from six a.anas to four annas a meal. If it was possible for them to 
reduce the rates by 33 1/3 per cent., I do not know why such unconscion-
able rates should be allowed to prevail on the trains that rUn between. 
Dellti and Bombav. I call also refer to the abominable rates which prevail 
on the Grand Tr{ink Express for so-(,alled Hindu meals; and they charge 
as much as 12 annas for one meal. 

Then, Sir, coming to the question of cleanliness, if you want an 
example to be set in for cleanliness for anybody, you had better go to the 
south, and especially it is so in the railway catering stalls and refresh-
ment rooms. They are very clean, and yet they give you very good food 
hr four annas. Why should not the Government try to introduce a speck 
of their cleanliness into their stalls in Northern India, especially the 
KlI.poor Stalls where there is more dizziness than cleanliness. 

Why do the Government want to make any profits at all out of this 
catering? Are they not satisfied with the profits they are making from 
the passenger rates and freight rates? Why should they try to cheat the 
passengers even in regard to this and try to make some more money from 
Lbt:m? Why not give the passengers satisfaction . 

The Jlonoarable Sir Thomas Stewart: On a point o£information. Ie 
the Honourable Member under the impression that Government sell food 
to t,hird class passengers? 

Prof. If. G. Banga: It is under the authority of tbe Government that 
these licenses are issued, and it is because of these licenses the licencees 
obtain 11 monopoly and, therefore, they are able to practise suloom. I 
have found it at very many stations. There are erowds and crowds of 
passengers begging for food with money .in hand, but .the man in charge 
of the stall was not prepared to take the money and serve the foodl 
because he had only two hands and not more. Sir, this system has got 
to be improved. There must be  more peopJe to serve; there must be 
more caterers and more stalls, and I can assure you, as my friend, Mr. 
Santhanam, has put it, it will be a very profitable concern for the 
Government if they were to take up this question seriously into their 
head and foUow it up as the M. & S. M. and S. I. Railways have done in 
the South, and get rid of the licensing system altogether. 

At ver,Y many stations, Sir, I find two refreshment rooms, one for 
1st class passengers and another for second class. Why do y.:>u want to 
have ~  two refreshment rooms? Just as you have got to abolish two 
~  classes, 1st and 2nd and amalgamate them into oee class, call 
It first ,or second, similarly you have got to abolish the separate room£!-
and have only one room and set apart the other room for ~  third class 
passengers . 

. Then, I,find that in many of these restaurant cars there are no 
kitchens, With the result that thev take some food at some station and 
carry it for 300 or 200 miles and by the time the food is served it becomes 
stale anrl that is being doled out to the passengers at abominable ratej;, 
If Government were to be so affectionate towards these contractors at all, 
~ them ~  ~ SOUlt' of tIl(' snggestions ~  out by my Honoprable 
fnend, Sir Ztaurldm AhuHl{l, Let t.hfO'lIl qrohsh thIS sub· contractor system. 
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reduce the licensing fees and Jot them try to I"ene,,, these licenses ~ 

time to time. Let them caJl for separate tenders on every occasion, so 
that it would be possible for Government not only to get a little more 
money from these people if they wish to, but also extract better terms as 
regards the prices to be charged. There is now too much favouritism. 
The same man is given the license for decades together and I want this 
system to go. There is much to be said in favour of giving the licenses 
to local people if the licensing system were to be preferred bllt I am 
absolutely in favour of the introduction or generalisation of the system 
that we have in Southern India where our passengers get very much 
better satisfaction than those in Northern India. 

In Northern India, I find the staU8 not only not clean but positively 
dirty. I do not know how it is posaible to take any food there. We 
don't have any leaves or plates. The food is served out in dirt.\" paper 
taken from anywhere and everywhere. We take the food simply becaus& 
ge are obliged to. This system must go aJ?d the sooner, Government 
tries to appoint some special clepa.rtment in order to look into the whole 
affair and investigate the manner in which the catering is done the ~  

The sooner this mismanagement and misuse is put an end to, the better 
for the third class passenger and the railways. 

1It'. Lalchand Jlavalrii: There are two complaints in regard to this 
nIatter. One is the bad and unclean food given by the stall keepers and 
the restaurant people and the second is the high price that they charge. 
How are these defects to be removed? This is an old complaint that has 
been going on for a very very long time and as a member' of the Central 
Advisory Committee I know something of this matter. The causes lie 
in the policy of the railways to give contracts for these stalls to the 
highest bidder and the 'second is that there 1S no l'egular Achedule for 
these stall people. Before 1936 no fees were charged to the license 
holders and the rent of the rooms given to them was also very very 
nominal. What happened was that these stall holders were under the 
influence of the officials and the stall holders were being charged some 
other fee which was not lega1. The result was that the stall holders had 
to make both ends meet and they raised the prices and also they did 
not care whether they gave good food Or bad food. This thing cam!il 
to the notice of the Central Advisorv Committee and on the Brd and 8th 
October, 1936, the Central Advisory Committee r.onsidered certain sug-
gestions. The suggestion was that this illegal way of pilfering the stall 
holders and making them give bad food should stop. After further con-
sideration, the members of the Advisory Council were of opinion that 
the rents charged to these men should be very nominal and no illegal 
gratification should be taken. The second remedy that was suggested was 
that the, licellsing fee should be very reasonab:e. These were the two 
resolutions passed. Under the cloak of these two resolutions, the Rail-
way Department thought of making profit. They said that they will 
charge them nominal rent and charge them reasonable fees for stall 
licences but they so manipulated that they make money out of this. Thel'e· 
fore, they introduced a system called the contract system by which thp 
stalls will be sold by public auction and money realised from the sales. 

The consequences of this system have been described several times 
in this House. As a typical instance, I will take the case of the :pelhi 
station. Formerly there was only some small licenRe fee. Some rent was 
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:also being charged, but all 'Of a sudden under the 'pretehcebfthis resol.u-
tion which never meant that there should be revenue made out of thIS, 
a change was introduced.  This resolution never meant that these people 
should be charged so much that they ~  prove to bea scourge upon 
the third class and other passengers. They wanted to give out a cont!act, 
say, for Delhi, the local people w?uld ~ come forward to have lt on 
any exorbitant terms; what the raIlway dId was to manage to send for 
.SOllie people from Bihar or some other place, who took the contract for 
four thousand rupees or so; the exact figure must be known to the rail-
way officials. No"', is this fair? ~  ~  not only for the ~  ~  
but the Agents got orders to act sImdarly elsewhere. I receIved mform-
.ation the last time when. the Central Advisory  Council was meeting at 
SiIltla that at many other stations, stall keepers were charged 
.a few thousand rupees. In fact; it varied from three hundred 
or four hundred rupees lind onwards, flven on stalls of small 
.dimensions. I considered that was not right nor just at all, and that, 
that was not the intention of the Advisory Council. Therefore, I sent 
in my resolution. At that time Sir Sultan Ahmed was in charge of the 
.railways. I pointed out that this question was exercising the minds of 
the people when a stall keeper had to pay a sum of something like 
Rs. 4,000, it necessarily followed that he had to make good that amount 
·out of the passengers' pookets. Therefore, I asked that this questioI\ 
:should be re-opened or some arrangelpents ~  ~  ~  in such " 
manner that this heayy charge should not be levied from these'stall keepers 
:80 that they may not give us bad food for suchhigh •. -price. .But· what 
happened was that Sir Sultan Ahmed had not then any time to look 
into this matter as he had tQ attend the Assembly, 1lnd this matter was 
not on the agenda paper. He, however, very kindly said that on the next 
·day he would meet in conference with some members of the Council, in 
which were included Dr. l:;ir Ziauddin Ahmad, myself and some Members 
-of the Council of State. Sir Guthrie Russell also was present. Then we 
placed all these materials. Sir SuJtan Ahmed gave out a good' gesture 
.and hoped that the matter would be decided very SOOn and something 
·done in that direction. Sir Ziauddin Ahmad actually placed a memo-
'raudum of suggestions in his hands asking that ,. charge for rent should 
be nominal in fact", which should mean only a rupee or two; and not, 
Rs. 50 or Rs. 100. Then we also asked that there should be no raciel 
·discrimination in the matter of charging Indian and European restaurants. 
What the Council had utmost decided was that stall-holders should be 
-charged a reasonable licensing fee. Now, is that a reasonub'ie licensing 
fee, when Rs. 4,000 are realized from one station's catering? 'Ve said 
'we could not give a bJank cheque to the Agents on this question 
but ~  you should have a small committee and with the help of that 
,committee and in consultation with the Agents and others, you should 
'see what should the reasonable charge be. It will not be a reasonablt'l 
1icensing fee if you sell stalls bv auction. Thereby you will he making 
.a profit out of it and it is more' or less a tax, something like an income-
tax or worse than that. At that time we suggested that a small com-
mittee should be constituted. What happened? Up to t,his time nothing 
has been done as regards that; on the contrary the Agents have been 

~  it in their own way and auctioning away these stalls at high 
pnces. There is no supervision over them also; and when we say ~  

tht: 1000.1 advisory committees should be allowed to have some supervl-
,sion over that. the Agents restrict Uil to do it in vur residential place 
.only .... 
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111'. DePllty Pruidw (Mr. Akhil Chandra Datta): The Honourable, 
Member has got two minutes more. 

)[1'. x.lchaDd lfavalrai: Sir, the Advisorv Committee asked that the· 
members should be given certain passes sometimes to go and examine· 
these things on different stations but that WIIS also not done. On thf;l 
B. N. R. the system of departmental working has again proved to be 
a very great hardship upon the Indian licensed holders. There, the 
upper class catering is in the hands of the company and the lower class· 
catering on the stations is given away by license and a heavy license 
fee is charged. The result is-and I have reliable information-that. 
whilf. there is a loss of about a lakh of rupees in the case of the catering 
for the upper class people, the compan;y InaKeS up that loss of a lakh. 
of rupees by illegal means, by very unjustly charging very exorbitant 
license fees from these stall holders. Is this fair? Is this just? Sir, 
the railway officials take no notice of this glaring injustice. - I submit that 
these are things which operate very harshly upon the Jower ~ passengers. 
Look at it from that point of view and .not from the point of view of yuur-
revenue. Your revenue is CODling to you from several other sources. 
Have your attention concentrated upon giving good food to the people and' 
also not charging these stall .holders so much that they be forced to raise· 
their prices. With these words, Sir, I support the motion. 

SI9Il'Il KoDOIIJable .embers: I move that the question he now put. 

Kr. Deputy Pre8ldent (Mr. Akhil Chandra Datta): The question is: 

"That the qnestion be now put." 

The motion was adopted. 

The Honourable Sir Thomas Stewart: Sir, the Government of India: 
and the Railway Board are in the fullest sympathy with the motives which 
led to the moving of this motion. They agree with the proposition that 
the catering arrangements on Indian railways should be such as to provide' 
the maximum convenience and benefit to passengers at a reasonable cost. 
This subject has been engaging their attention for some time and since· 
the Resolution moved by Dr. Sir Ziauddin Ahmad was adopted in 1934-
not in 1931-the railway authorities have been caTl"ying out a very ex-
haustive examination of the systems in force on the various railways. 

In pursuance of the assurance given by Sir Joseph ;Shore there were' 
issued to all railways requisitions that they should prepare 
memoranda as to the catering systems in force on their railways, 

that they should take steps to consult the local Advisory Committees and' 
that they should report to the Hailway Board the result of their investiga-
·tions. As a result of that action, there was accumulated in the Railway 
Board office a' very large ma"s of documentary evidence which was duly' 
digested and a memorandum was placed before the Central Advisory Com--
mittee. The Central Advisorv Committee deliberated on that memorandum: 
and they came to certain ~  more, I think, than were 
given us by Mr. Lalchand ~  Their tentative conclusions were' 
these: that stall holders should be charged reasonable licensing fees, and 
t.hat the rental charge for the use of refreshment rooms should be on the· 
same principle both in regard to first and second class refreshment rooms; 
Rnd to Indian refireshment rooms; secondly, that 8" -contractor shopkeeper-

4 P.M. 
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or stall holder might be charged a reasonable SUID to cover the actual cost 
of supplying electricity and water to him. Where there was a municipal 
or other charge payable on premises occupied by the contractor, he should 
be liable for this: that price lists of goods sold should be fixed in consul-
tation with the civil authorities. Contracts for vending and refreshment 
rooms should be given only to those people who were bona fide traders •. 
that is to say, who themselves were engaged in the catering profession. 
Contracts should, if possible, be given to local men thouglJ it might be 
necessary to give one contract covering a large area. if it W!ll'6 impossible to· 
get a man of sufficient substance to serve the smaller and less remunera-
tive stations. Co'ntracts in regard to ice and aerated waters should be for' 
a limited period, one year at a time, though there was considerable volume 
of opinion to the effect that longer contracts should be given. It was re-
commended that the railway medical officers should make a point of 
inspecting foodRtuffs 011 staUs and that the ~  public health authorities. 
should be given access to t.he railway stations fur purposes' of inspection. 

Dr. Sir ZlauddinAhmad: What was the price fixed? 

fte Honourable Sir 'l'hODWI Stewart: The Committee were of opUllon 
that the price for the sale of aerated waters and ice should be' especially 
looked into and that there should be as little ~  tQe prices. 
charged at stations and outside the stations as possible. In pursuance' 
of the first of these recommendations, without taking .any final decision 
as to the policy that was to be followed, the Railway Board suggested t,o 
the Administrations that as an experimental measure they should try the· 
system of levying reasonable fees. I am quite prepared to admit that the-
interpretation of the word "reasonable" is a debatable matter. What 
might be a reasonable fee for one st.ation may not be so for another. In 
any case, that question was taken up. 

": ".-. 

In the meantime, a few months ago,' as Mr. Lalchand Navalrai has· 
told us, a deputation of Members of both the ~  of the Legishrture-
met my predecessor, Sir Sultan Ahmad, and they put forward certain 
representations to him. These representations, it. will be recognised, do· 
not quite agree with the recommendations of the 'Central Advisorv Com-
mittee and they were as follows: That the prices for soda and Uc.61'ated· 
waters, ice and tea should be standardized for the whole of India at a 
low rate and the price of other articles should be fixed at the market 
l'ates of the town; that stalls and refreshment rooms should be supplied 
to contractors without rental charge or fee; that the person to whom the· 
contract is given should supervise the stall or refreshment room himself 
and ~  ~ let out his contract to anybody else; that he should mso· 
be a reO;;ldent m the town; no contractor should be given a contract for 
more than one refreshment room; that no one should haw: a contract 
~ ~ t·han one .group of allied articles; that any appeal against high 
pnces or bad quahty should be made to a Traffic Inspector; that the 
contracts should be given for periods not exceeding two years. 

Honourable Members, I think, will realise that the recommendations 
of ~  Honourable Members who sa-w my predecessor do differ in some' 
qUlte lmportant respects from what was decided in the Central Advisory 
Committee, and it has now been necessary for the Railway Board to· 
reconsider the position. That process of consideration is now going on. 
It is, therefore, perhaps appropriate that this discussion should have taken . 
place at this time and I shall arrange that the speeches that have beenl 



LEGISI,ATI\,EASSEMBI.Y. 

[Sir Thomas Stewart.] 
.delivered on the floor of this House toda v should H Iso ~ before the Rail-
way Board a.nd myself before any ~  is taken as to the ultimate 
policy to be followed. . 

:Mr. LalchaDd. lfavalrai: Will this question he taken up in the Central 
Advisory Committee that is to meet day after tomorrow for which I have 
.sent a resolution on this point? 

. The HOliourable Sir Thomas Stewart: No, Sir. That subject ~ not 
on t.he agenda for the Central Advisory Committee. . Weare alleady 
·seized of the views of the Central Advisory Committee as a Committee. 

Prof. •. G. Butga: Will the Railway Board also consider the advis-
,ability of introducing the South Indian Railway cat.ering system? 

The Honourable Sir Thomas Stewart: I have given my assurance dn 
that point. It was an issue that was raised by th(\ Honourable ~  

: and I haw said that the speeches delivered today would be broughn to 
the notice of the Railway Board when they are considering this matter 
further. . 

Sir Abdul Halim Ghunavi: Sir, in view of the statement that h8'8 been 
. made bv the Honourable Member for Communications I ask the leave of 
:the ~  to withdraw my motion. 

The motion was, by leave of the Assembly, withdrawn. 

DEMAND No, 3--MISCFlLLANBOUS EXPENDITURE. 

'The Honourable Sir Thomas stewart: Sir, I move: 

"That ~ swn not exceeding Rs. 18.08,000, be granted to the Governor General in 
'..council to defray the charges which will come in course of payment during the y"ar 
.ending the 31at day of March. 19311, in respect of 'Miscellimeous Expenditure'." 

:Mr. Deputy President (Mr. Akhil Chandra Datta): Motion moved: 

"That a sum not t!xceeding ~  18.08,000. be granted to the Governor General ill 
'Council to defray the charges which will come in course of payment during the yl'lIl' 
.ending the 31st day of March, 1939, in respect of 'Miscellaneous Expenditure'." 

Cunditions of LubuUl' a.nd the System of supplying Coolies. 

Dr. Sir Zi&Uddin Ahmad: Sir, I beg to move: 

"That the demand under the head 'Miscellaneous Expenditure' bl' 1't!t1uCt'd by 
::Rs. 10(1" 

Sir, the question of the supply of coolies at the different railway stations 
: has been receiving the attention of this House for the last several years . 
. A number of questions have been put and Resolutions have been tabled 
.Qnd the attention of the Government has been repeatedly drawn to this 
pa.rticular matter. 

[At this stage. Mr. President (The Honourable Sir Abdul' Rahim) re-
o sumed the Chair.1 

The ~  system is that one man is given the contract to() ~ 
(coolies and he is called the cooly contractor. This contract is sometimes 
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given to a railway official, sometimes it is given to· a. firm, sometimes it is 
given to a retired railway officer, and sometimes to any person who is in 
the good books of the Divisional Superintendent. These cooly contractors 
charge a definite fee from each and every cooly. I have got a tabular 
statement before me in which it is mentioned that at one railway station 
alone every cooly has to PRY Rs. 11-12-0. This is officially mentioned in 
this statement. This is not a private d.:>eument. In this particular station 
there are 350 coolies. Therefore, this cooly contractor at this particular· 
railway station gets an income which is equivalent to the income of a 
Member of the Railway Board. There is one difference. A Member of 
the Railway Board has to pay income-tax on bis salary, whereas this cooly 
contractor has to pocket the entire money he gets from the coolies without 
paying a single pie in the shape of income-tax. This thing is usually 
done. 

J(r. Sri Prakasa (Allahabad and Jhansi Divisions: Non-Muhammadan 
Rural): The contractor gets no saloon. 

Dr. Sir ZiauddiD Ahmad: I know a number of stations on the E. 1. R. 
line where simIlar arrangements exist and the cooly contractor gets his 
income from different sources. The first source is that he charges so much 
from each cooly for giving license and in this way he gets a fairly big 
amount. Then, the same cooly contractor is given the contract to load 
and unload at the stations and for this work he is paid by the railway 
administration, while he gets this loading and unloading done 
free by the coolies. No payment is made to the coolies and 
the contractor pockets the entire sum paid to him by the rail-. 
way administration for this work. This is his second source of-
income. Tn bigger stations, thi!; would come to a substantial amount. 
We do not mind if there is only a particular man receiving income in this 
manner, but unfortunately the whole thing falls upon the back of the 
poor passengers. It must be the sad experience of 811 of us OD this 
side of the House that whenever we pay any cooly his licensed fee, he 
always argues, sometimes he uses the logic to such an extent that a 
nervous man breaks down. I have repeatedly seen that as soon as a 
cooly lodges the luggage into the compllTtment, he begins to argue and 
a nervous man always loses his balance of mind on account of the higgling 
of the cooly. I have sometimes asked these coolies as to why they were, 
demanding more than the licensed fee. The invariable reply that they 
gave me was that what they got pr:rctically went to the contractors aud-
whatever they were able to get over and above the licensed fees, that 
was really their income. This is the sort of logic which the cooties employ 
in order to get more amount than what is really their authorised fee for 
taking a load. This is becoming exceedingly troublesome to passengers. 
If the passengers give a tip to the porter or to the coaly, it is all right, 
but it is not a tip, it is not given v('Iluntarily by the passer.gers, it is ex-
tracted by force, by arguments and sometimes by threatt!. If all these 
things are practised it is really very annoying to the passengers. I think. 
it is very desirable that we should have some regular system by which 
the fee should be fixed and the entire amount ought to go to the poor 
cooly himself and the profit which the intermediate man, like the oooly. 
contractor, might get must be avoided as far as p088ible. What is really -
the income of the coaly contractor? I gave an instanoJe of a, ~  con-. 
tractor who gets Rs. 4.000 a month. 
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An ~ Kember: Dooij he pay anything to the Railway B08'l'd? 

Dr. Sir Ziauddin Ahmad: Not only -does he not pay anything to the 
Railway Board, but in addition he gets something from the railways for 
loading and unloading things. 

The other point that I want to raise on t·his cut motion is the condition 
of labour at the railway stations. 'fheir condition is also very pitiable-
because they have not got sufficient time and leisure for recreation and 
even for sleep. I drew attention to this particular problem when I was 
talking about railway accidents and I pointed out that one of the reasons 
for these accidents was that these labourers did not get sufficient time even 
for sleep, lind when they were overworked, they were careless in their 
duties. I think it is desirable that. there ought to be some definite rules 
regulating the hours of work. They should not be called upon to work 
for more than eight or ten hours a day. It is not fair to put. them on 
duty fur 12 hours and more, and I submit there ought to be some kind of 
-regulation and I hope that the new department that the Governmen"i. of 
India have now established under Labour would look into theprobJem 
-and I trust they will enter into the question of labour conditions in the 
railways. 

It is not only the question of menials that has to be considered but the 
-question of subordinate staff also should be considered. At the present 
-time the subordinate staff of the railways who get Rs. 80 or Rs. 40 11' 
-month get no better treatment than menials and I submit their case also 
-should be considered. You should not put them to work continuously for 
more than eight hours at a time. Of course, in exceptional cases, you can 
·call upon them to work for more hours. But here we find that they are 
regularly put on 12 hours duty and no leisure is allowed to them for 
recreation. They work for seven days in the week and for 80 days in the 
-month and, ~  on days of festivals, they are obliged to be on duty for 
-12 hours. Not only this, but as was pointed out by my Honourable 
friend, Col. Gidney, the other day they do not even get leave which is 
-due to them. In the first place their leave rules are very stringent and 
'even the leave which is due to them is seldom granted by the higher offi-
-ei8'Is on the plea that there is no one there to do their work and that there 
is no relieving staff. Therefore, it is very desirable that we ought to 
provide some kind of relieving staff in all these railways in order to relieve 
subordinate staff and allow them some leisure for recreation. I am per-
fectly certain that if you give them some leisure, the efficiency of their 
work will also increase. A person who is overworked and does not get 
sufficient leisure may do work all right, but his efficiency will suffer. 
-Therefore, in the interest of efficiency and in order to avoid cruelty to 
-human beings, I press this motion and I hope that the railway adminis-
tration. will look into this matter. 

111'. PreIldent (The Honourable Sir Abdur Rahim): Cut motion moved: 

"That the demand under the head 'YiRcellanpous Expenditure' be reduced by 
·Re. 100." 

Prof .•. G. Ranga: Sir, the so-called menial servants of the railwavs 
are the worst exploited class of people in the employ of the Statemd 
-also the railways. They fonn the largest number of the labour employed 
. on the railways, as much as 80 per cent. and yet they are not given even 
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;the benefit of a provident fund. Only the other day the motion of my 
Honoura.ble friend. Mr. Joshi, could not be pressed ~ the ~
able Member in charge of Railways was not ~  to ~  a s.atlsfac-
tory answer and the sense of the House somehow oblIged hIm to WIthdraw 
it. But it is a fact that these people are ~  given any kind of considera-
tion by the railways. The Royal ComnllssIOn on Labour h.ad ~  a 
pertinent remark that these people d:served the best conSIderatIOn _ of 
t,he Railway Board, and yet I do not. know what steps have. ~  taken 
;::ince then to improve their lot. TheIr wages have not been raIsed and 
~  benefit fund or any other fund has been created .for their. ~  
nor has there even been an increase in the number of umforms WIth whIch 
they' are supplied. Even the housing ~  ~  ~  are given 
has not been increased and many of them are oblIged to hve III bad houses 
wit,hout any protection whatsoever either from sun or from rain. 

Then, coming to the question of leisure, only the other day the Hono.ur-
able Member in charge 9f the Railways admitted in reply t? a questIOn 
'Put by Mr. Lalchand Na'Vulrai that it was a fact that the Railway Agents 
had it in their discretion to keep these people at work for more than 12 
bours on several occasions merely because exigencies of work demanded 
such a thing. But he did not say whether they were being paid sufficient 
<compensation or not. Even if they were paid sufficient compensation, to 
make the workers work for very much longer than what was considered 
-good fur them and in their own interest by the framers of the Factories 
Act is really unjust, to say the least. 

The vexed question of giving these people some free passes to travel 
~ in third class on some occasions at least during the year is still hanging 
f fire and nothing has been done; and in fact, if I am not wrong, in the 
recent past a number of passes that were granted to some of these people 
has even been brought down. . 

Then, Sir, coming to the 'subordinate staff, their position is only a 
little better if not just as bad. They do not enjoy a sufficient number of 
holidays and they have to work for very long hours for days together on 
I several occasions. I do not think they are given any overtime pay at wll, 
: and I do not know what excuse the railways have for exploiting these 
people so much without paying them adequately. It is true that there 
!s a cry in the country, and I think rightly, for more and more economy 
III the railways; but that does not mean that this economy should be 
efiected by trying to 8horten the number of holidays for these people or 

~  down the privileges that had been granted to these people. 
SpeCially have they come to feel very bitterly about the reduction in the 
number ?f free passes that were being given to these people for enjoying 
some hohday from their place of work to their own villages or other places. 

Then" Sir, coming to these coolies who are being engaged by con-
tractors, I have only to remind my Honourable friend, Sir Thomas Stewart, 
of the European contractor at Calcutta who is making tons of money 
out .of these poor coolies. I do not know why the railways are so very 
particular about the system of contractors at all. I do :1ot know whv 
the railways ~ ~  think of engaging these people directly by ~  
They may say It IS all casual work. But there is casual work on the Docks 
too. Yet they keep what is known as a waiting list and they try to bring 
about decasualisation of labour. They certainly can keep a waiting list 
of people who desire to work as coolies' on the railway aDd give permission 
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rprof. N. 'G. Ranga·.l 
to a certain number of people for any particular day or for any particular' 
week to work on the platforms as coolies and fix the rates which they-
have to charge either for the various kinds of luggages that are to be· 
carried by them for passengers or any sort of luggage that has to be 
transported from place to plll'Ce. If they were to follow this particular· 
system t,hey would be able to free these coolies from the exploitation of' 
these contractors. Here is a long paper which has been placed before us. 
I cannot say I can vouch for the facts presented here, but I am sure my-
Honourable friend, Sir Thomas Stewart, will find it very useful and inter-
esting reading, if only he would bestow a few minutes to it and see what he' 
can possibly do. 

'!'he HODOUJable Sir '!'homu Stewart: I have alree.dy read it. 

Prof. 1(. G. Banga: Then I hope he will see what a vicious system it 
is to allow these contractors to go on exploiting these coolies and also to· 
go on exploiting the railways themseives and try to corrupt many of the 
railway officials themselves in order to increase their own profits. I want 
this system to be replaced by the one that obtains on the M. & S. M. 
Railway where in some stations the railways themselves employ these' 
coolies directly. If railways were to employ these coolies directly it would" 
be possible for them to give better satisfaction to passengers and also to· 
provide better earnings fur their own coolies. I want really that these 
coolies should be engaged not on daily wages but on monthly wages. It 
will not be impossible for the railways to do this; it will not be an un-
profitable thing to do this, specially at big junctions, because they can' 
always have a minimum number of people on monthly salary and a few 
people more on the reserve list, so that whenever there is a rush of pas-
sengers or traffic they can call upon these people to come and assist, as-
in England, and take payment according t.o the rates fixed by the rail· 
ways themselves. 

Then, Sir, even in regard to the schools and other sociRl amenities that 
are provided by the railways, I find an invidious distinetion made between 
the subordinates and others employed by the railways who are supposed 
to be educated people, and the coolies employed by them. The coolies 
somehow or other are not treated as human beings and therefore they are 
not expected to derive IrS much advantage from the schools and other 
social amenities provided by the railways as the others. This is a gr68t 
grievance and I hope Government will take the necessary steps to redress-
this. But the most important grievance of these people is their very low 
salary. This salary has got to be increased, and if it is not increased it 
does neither credit to the railways nor does it bring any profits to them. 
After all it is on the work of these people that the safety of the whole 
railway depends. It is these gang workers who have to keep the railway 
lines absolutely safe. If anything goes wrong with gang workers, then 
it will not be possible for us to reach· this place and play our useful part 
as representatives of the electorates of this country; p.nd it. is these people 
who are being neglected by the Railway Board. I want them to pay 
more attention to the needs of these people, especially in the way of" 
increasing their wages. 

Then, Sir, it is these people who are being very badly treated, ill-
treated by the railway -officials,. BOmetimes ~ 8i'e eYen beaten, ~ 
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~  are abused, and almost always they are obliged to work like slaves 
at the bidding of these railway officials frOID the gangmaster to the traffic 
inspector, not to speak of the D. 1'. S. who is a barah sahib foJ:' them, 
Now, there must be some system of inspection by which it would be 
possible for Government to ensure ~  these people are treated as human 
beings, that they are not o"erworked, and that they are made to work 
only for the requisite number of hours fer which they are ~  to work 
either according to railway rules or according to the Factory. ,Act. I do 
not know whether there is any Indian at ali in charge of railway labour 
problems: it may be that on the Railway Board an Englishman is obliged 
to look into these labour problems. Weli, if it is an Englishman I would 
like to remind him through the Railway Board and through my Honour-
able friend here representing Communications, that he should remembtlr 
the much better and more humane conditions obtaining in his own country, 
that is, in England, for' these so-called menial railway servants. I would 
expect him "nd the Government to try to provide for him better facilities, 
higher wages, and better treatment than obtaining at present. I hope 
Government will try to pay such attention to these people as they have 
paid to other sectkns of railway labour. Sir, I shall S'ly in conclusion that 
till very recently very little attention has been paid to the welfare of these 
people, whereas more and more attention was bestowed to the needs of 
the highly paid and also subordinate officials both by Government and 
labour leaders in this country. It is time, I think, that labour leaders, 
trade unions, as well as the Honourable Members in charge of Communi-
cations and Labour pay sufficient attention to the needs of these people, 
and if necessary a special officer should be appointed to go into their 
needs and present to this House a report of what Government proposes 
to do and has done for their welfare and for the improvement of their 
conditions. 

Mr. B. )[. Abdullah (West Central Punjab: Muhammadan): Sir 1 
rise to support the cut motion moved by my Honourable friend, hr. 
Sir Ziauddin Ahmad. I am glad th!1t he has championed the cause of 
the poor coolies. I myself had tabled a cut motion (No. lOS on the main 
list) to ventilate the grievances of the coolies at the Lahore station, but 
unfortunately according to the arrangement made by the various Parties 
of t.he House, it will not now be possible for me to move it. 1 have, 
therefore, decide to speak on this cut motion which' is more comprehen-
sive than that of mine. I will confine my speech to cooly system pre-
~  at some of the big stations on the North Western Railway: 
FIrst. I shall take up the case of the coolies employed at the Lahore 
station. the headquarters of the North Western Railway, and will pre-
sently show how under the very nose of the Agent, N. W. Railway, 
the poor coolies are being maltreated bv the oontractor and their 
grievanqes are not attended to by anybody. "The contract f.Jr supplying 
coolies at this station has been given to one Mr. Mohammad Ismail alias 
Isa. He has enjoyed this monopoly' for the last 18 years. On recruit-
mt'nt each cooly has to pay a security of Rs. 30 to be returned on 
discharge. Actually, when a cooly is discharged this security is not 
refunded 'to him, but is retained bv the contractor in toto. In addition. 
~  cooly has· to pay Rs. 6·2-0 ~  the cost for uniform which consists 
of only a turban and a shirt whose worth hardly exceedB Rs. 2. When' 
a (:ooly is dismissed this uniform is taken away from him, but its cost 
is not returned to him. Over and above all, the COJltractor charges a 

B 



~ 

[Mr. H. M. Abdullah. ) 

monthly levy of Rs. 11-10-0 in various forms from each 
to give a first-hand knowledge I will read out to ;you 
memoria.l addressed to the Agent by the coolies on the 
] 937, which is as follows: 

"'To" 

The Agent, North Welltern Railway, Lahore. 

Respected Sir, 

[28RD FEB. i.938. 

cooJy. In order 
a copy of the 
29th November. 

With due deference and great humility we beg to lay the following few lines and 
hope that it shall receive your Honour's due and sympathetic consideration. 

That Mr. Mohamed Ismail alias Isa, Railway Cooly Contractor, Lahore, took from 
the undersigned, Rs. ao each all security while giving us numbers, and he'. promised to 
return the said amount when the numbers arp. taken back from us. He told us that thi. 
amount was being taken 'from the undersigned as per railway rules and regulations 
and we therefore gave him Rs. 30 each, as security. . 

That when the numbers were delivered back by the undersigned to the said contr"ctor 
and demanded Re. 30 each. the contractor refused to remit us the said amount. 

That in addition to the above amount he usually takes Rs. 6-2-0 for the uniform 
which contains one turban and a shirt, and it is general custom with the contractor 
that whenever he takes the number back, he also takes back the said uniform, i.f" 
turban and shirt, but in compensation thereto never returns the amount of Rs. 6-2-0. 

That we have been given to understand that all the said amounts realised by the 
said contractor had been illegally extracted, from the 'undersigned, we intend to ~  a 
criminal case of fraud and misappropriation and have therefore submitted applicatIons 
to the high railway officials arul Police, but nothing has been done in this case but 
instead the said contractor has been informed of our having submitted the applications 
against him. On this the said contractor told us that Mr. C. 1. Hamil, the Station 
Superinte.ndent, Railway Station, Lahore, is on friendly terms with him, and moreover 
Mr. Isar, Additional District Magistrate, is also a friend of him and he will therefore 
get the undersigned, punished through him. 

That it will not be out of place to mention that Mr. Isar was seen going in company 
with the said Contractor towards the Rawalpindi side. In Hyderabad, Sind. the C(;oly 
contractor and others have been punished for doing such illegal acts and simiiar 
nuisance was noticed by ihe authoritiea in Hyderabad. The 'Wort.hy Bon'ble Judge 
of the High Court then got the poor coolies relieved of this cruelty done to them. A 
case was started and the cooly contractor 'Was convicted and punished according to law. 

Your Honour is well-known throughout the Punjab for justice and e9uity and the 
undersigned therefore. approach Your Bonour, through the medium of thiS application, 
with prayers that after due investigation into the case, justice be done. to_ us and we 
are ready to give solid proof of the allegations stated above. 

For this act of kindneu and mercy, the prayers of the undersifllled and thei\' 
young ones will wing their way to Heaven for Your Bonour's long hfe and for the 
welfare and prosperity of the Railway Administration. We beg to remain, Sir, YOUI 
most obedient servants. 

(Thumb impreasions of the coolies (applicants) are enclosed herewith for your kind 
perusal.)". 

Dated 19th November, 1987. 

Sir, the coolies have also printed a statement of their grievances 
afld circulated to Honourable Members of this House. I was approached 
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b} the coolies at Lahore in December last and I, therefore, represented 
~  case both to the .Agent and. to the Divisional Superintendent, 
I .. ahore Division. But it is really very sad that no action has so far 
be('ll taken by the railway administration to remove the ~ of 
thb poor coolies. The contractor is getting the Qa,cking of the Station 
Superintendent who has heen there for the last, 16 years. Sir, the other 
day during the general discussion of the Railway Budget, the Honour-
abIp the Railway MembeI' invited Members of this House to quote 
concrete cases of corruption among the railway staff. If he will hold an 
impartial and independent inquiry in this matter he will be satisfied that 
the allegations are not baseless. I hope and trust that he will take 
immediate action and remove the contractor and transfer the Station 
Superintendent immediately. 

I understand that similar conditions prevail at the Delhi station. 
The House will be 'surprised to know that the contractor in charge of 
70C coolies at the Delhi station earns about Rs. 11,900 per mensem. 
Such a pernicious system deserves the condemnation of this august 
House. The proper course is that the recruitment of coolies on all rail-
ways should not be made by an outside agency, 1: ut should be entrusted 
~ some railway officer in charge of labour. If this suggestion is acted 
upon. it will put an end to all the troubles. I will end my speech with 
Ii Persian verse whose moral I would ask the Government to note care-
funy. It runs as foJIows: 

"BataT, az: ale mazluman kel lUlngame dua kardan, 

Ijabat az dare hag behre i,tigbal me ayad." 

Rendered into English it means: 

.. .s.ware of the cries of the oppressed because their prayers are sure to be grant!d 
by the Almighty." 

With these words, Sir. I commend my suggestion for favourable con-
sideration by the Government. 

Lieut.-Colonel Sir Henry Gidney: Sir, ..... 

JIr. President (The Honourable Sir .Abdur Rahim): I take it the Hon-' 
ourable Member will allow time for the Honourable the Government 
Member to reply after he has finished. 

Lleut.-Oolonel Sir Henry Gidney: I will. Sir. I join in this debate 
for one reason and one reason only. I have myself been approached by 
coolies at certain stations to bring this matter .to the notice of the House. 
and I desire to associate myself with the principle underlying this motion. 
But.1 should like to inform the House that according to my knowledge 
these coolies are not under the control of railways. They are servants 
of the contractor and as Flllch the railway administrative have no real 
power to jurisdiction over them. .  .  .  . 

. An HODOurabie Kember: Abolish the contractual F:ystem. 

Lleut.-OOlonel Sir Kemy Gidney: I ~ coming to that.· if you will 
allow me to develop my ar'tument. T intend toO I'ISV 'Iomethin't about 
that. My point is this. If what we have heard is true about the state 
of affairs at Lahore aue! ~ amount· of money made by the contractor. 
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[Lieut.-Colonel Sir Henry Gidney.l 

I marvel at the delay and hesitation on the part of the Financial Com-
missioner in Railway Board in not seizing this golden opportunity 
witl:! both hands as it would give him some more money for his Budget. 
J would. therefore,· advise the Railway Board seriously to consider what 
the last speaker has said as to the existence of this corruption and this 
profiteering. It certainly amounts to an act of actual dishonesty; a very 
severe form of trafficking on an ignorant class of employees. As far as 
I know, the practice that obtains in the railways today regarding codies 
yaneF in differe:r;J.t places. I believe in bigger stations special contractors 
are appointed to supply coolie labour. In smaller stations it is the rail-
wa .. subordinate in charge of the station who is in charge ant:l it is called 
"handling charges". If this is true, it means that the handling bf labour 
iii in two hands-railway hands by private arrangement with the staff,; 
and contractors. I have now heard-I hope it is not correct-that the 
labour contract in the Howrah station is to be given to a big firm in 
Calcutta. I only hope that this is not true. I think this House should 
v')ic(' a note of protest if that is so. I submit that the coolie problemS' 
is II serious matter and I know it will engage the attention of the 
Honourable the Communications Member. In my opinion this corruption, 
this Zoolum, is no fault of the milway administration: it is certainly 
the fault of the contractor extmcting this money and it should, if possible, 
be checked. I would suggest to the Honourable Member the advisability 
of the railway administration taking over this cooly system at all stq.tions 
or not to leave it so much in the hands of contractors who apparently 
bleed the coolies white. I think the Railway Depa.rtment will be able 
to effect this and who will be the gainers? It will be the poor labourers 
who t<>day are being bled white by a lot of profiteers. the contractors 
who are fattening on these poor people. I know the Delhi .tation 
affords an ideal opportunity to get rich quick, and if the Railway Board 
want to increase their surplus budget for the next year, I again suggest 
to the Financial Commissioner to accept this opportunity with botli 
hands. 

The JIoDourable ·Sir 'l'homas Stewart: Sir, to start with I should 
ask that the general question of cooly labour on the Indian railways 
should not be prejudiced by the petition which was read out by Mr. 
Hafiz Abdullah. It is an entirely ex-parte statement of the coolies 
ease and taken by itself it might be held to dam the whole administra-
tion of cooly labour throughout India. But if one were to read with 
some attention, not this petition, but the later representation to which 
roference was IQade by Prof. Ranga, I think the general deduction from 
that later representatioa ·is· that the coolies had no complaint at aU 
~  the milway administration, but that what was wrong was that 
• case having been filed the witnesses were suborned and the course ~ 

Justice in the criminal Courts WBS somehow diverted. 

Now. Sir. I think that probably some of the Honourable Member have 
been arguing from the particular to the general, and it may be of interest 
if I tell the House what are tqe various systems in regard to the employ-
ment of coolies throughout India. On the Assam. Bengal Railway, the 
c.'lOlies pay no license fees. but are required to equip themselves with a 
brass armlet, a uniform jumper.-a short shirt--.at an approximate cost of 
Rs. 2-6-0. That; cannot be regarded as an iniquitol,l,l!! ~~ ~  On 
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the Bengal N ~  Railway, the administrati?n. charge no license feesl 
at the larger statIons the contractor system IS In force; at the smaller 
stations the station masters themselves arrange for the services of coolies. 
In mentioning this conkactor system, I think it necessary to give some 
indication of what that system is. According to what I have heard 
this afternoon, it is apparently a case of the contractor producing a coolie. 
who for the privilege of working pr.ys the contractor a certain sum. 
Thero has been no mention of the consideration for which that sum has 
been paid. but the contractor has got expenses to meet. He' provides the 
iabour force; ~ has got to provide for its discipline and organization,-
(An Honourable Member: "Oh, ohl"), and he is also liable for the mis-
demeanours of his employees, the coolies. At smaller stations on the 
B .• B. and C. I. Railway no charges are made from the coolies; at the 
larger stations there is what is called the Jamadar system. Honourable 
Members who have· spoken this afternoon have not distinguished between 
the Jamadar system and the contractor system ... It has been taken alt 
certain that the contractor system is in operation at Lahore and Delhi. 
Well, the contractor system is not in operation there, It is the Jamadar 
system which is in operation, and the difference Qetween the Jamadaf 
and the contractor systems is that though the duties and function of the 
jamadar and the contractor are very much the same, the jamadar is 
chosen by the general body of the coolies themselves. On the Bengal 
aud North Western Railway, coolies pay no license fees. They are asked 
to pay only for the cost of their badge. On the Eastern Bengal Eail-
way, coolies are charged no license fees. On the E. 1. Railway, coolies 
are charged no license fees, but they are asked to pay for their badge 
and uniform. At stations where there are contractors. their contribution 
to ~ contractor varies from 6 pies to 21 annas a day. On tl!e G. I. 
P. Railway, coolies are charged no license fee. At stations where con-
tract-ors are employed, they pay the contractor 4 annas-a day to cover. 
Ilmong other things, the cost of their uniform and their badge. On the 
M. & S. M. Railway the coolies pay no license fee, but they are required 
to pay for the cost of the badge supplied by the administration alD,ount. 
ing to 10 annas. On the N. W. Railway. the coolies pay no license fee. 
At the larger stations where jamada.rs are employed, elected as I said, from 
amongst themselves, each coolie pays the jamadar Rs. 2  a month. On 
the. R. & K. Railwa,Y coolies pay no license fee, but pay for the cost of 
~  badge, approXImately Re. 1. On the S. I. Railway they pay no 
lIcense fee, but they have to pay for their badge .  .  .  . 

Dr. Sir Zfauddln Ahmad: We never intrOduced the question of license 
f(;e. They pay an unusualJy large amount of fee to the contractors. 

The Honourable Sir Thomas Stewart: It is perfectlv certain that the-
coolies do not pay to the railway administrations.' but what I have 
endeavoured to show from reciting this list of the conuitions at various 
places is that the contractor system is an exception a:1d by no means 
the rule. and that the Railway Administrations aR H whole cannot he 
t'olldemned for the existence of a widespread and insidious contract 
system 

Prof ••• G • ....,a: Why don't you abolish the jaID8.dar system as well? 
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The Honourable Sir ThQID.&8 Stewart: What are the alternatives to 
the systems that I have suggested? Would the HOI!ourable Member 
opposite suggest thut the coolies should become wholetime servants of 
the railway administration, ~ they should be taken on our pay rolls? 
Then, Sir, I suggest that the third class passenger would have a very 
much more unhappy time than he has at present,. if he had those coolies 
safely entrenched against him their price would immediately go up wheD' 
it came to tackling the third class passenger. The same degree of 
corruption would undoubtedly come in if we adopted the alternativ" 
which has been suggested, viz., that the railways themselves while 
getting the ooolies from outside and paying them nothing· should main-
tain their own supervisory staff. Well, I can conceive of no happier' 
job than being on that supervisory staff, and the imposition on the coolie 
would very soon be transferred to the third class passenger for whom Wfi· 
Ilre all going to be so oonsiderl\te tomorrow. ~ 

]fr. Sri Pr&1rasa: The third olass passenger carries his own luggage. 

The Hcmourable Sir Thomas Stewart: I am, prepared to admit that 
the &;}stem .is far from perfect. It must inevitably have drawbacks, ~ 

at times serious dra.wbacks, but we are prepared to help, and the 
~ of it is the recognition by· those Lahore coolies of what the 

railway administration have done to assist them. If they have not 
received justioe, the fault lies not with the railway, but outside. 

][1'. President (The Honourable Sir Abdur Rahim): The ques-
5 P.III. tion is: 
• 

"That the demand under the head 'Miscellaneous Expenditure' be reduced by 
Rs. 100." 

'fhe ~  divided: 

AYES 52. 

Ahdoola Haroon. Seth Haji Sir. '1 
Abdul Ghani, Maulvi Muhammad. 
Abdul Qaiyum, Mr. 
Abdul Wajid, Maulvi. 
Abdullah. Mr. B. M. 
Abdur Rasheed Chaudhury, Maulvi. 
Aney, Mr. M. S. 
Asaf, Ali, Mr. M. 
Ayyangar, Mr. M. Ananthasayanam. 
Bhagavan Das. Dr. 
Chattopadhyaya, Mr. Amaremlra 
Nath. 

Chaudhury, Mr. Brojeiidra Na.ra.yan. 
Chetty, Mr. Sami Vencatachelam. 
Chunder, Mr. N. C. 
Das, Mr. B. 
Datta. Mr. Akhil Chandra. 
Deshmukh, Dr. Qt. V. 
Essak Sait, Mr. H. A. Sathar B. 
Ghuznavi, Sir Abdul Balim. 
Gidney, Lieut.-Col. Sir Henry. 
Govind Das, Seth. 
Gupta, Mr. K .. S. 
J'ehangir, Sir Cowasji. 
Jo!tllndra Singh. Sirdar. 
Kailash Behari Lal, Babu. 
Lam Chaudhury, Mr. D. K. 

Lalchand-Navalrai, Mr. 
Mangal Singh, Sardar. 
Mehr Shah, Nawab Sahibzada Sir 
Sayad Muhammad. • 

Misra, Pandit Shambhu Dayal. 
Mudaliar. Mr. C. N. Muthuranga. 
Muhammad Ahmad H;azmi, Qazi. . 
Murtuza Sahib Bahadur. Maulvi Syed. 
Pande, Mr. Badri Dutt. 
Parma Nand, Bhai. 
Raghubir Narayan Singh, Choudhri. 
Ramayan Prasad, Mr. 
Ranga, Prof. N. G. 
Rao, Mr. Thirumala. 
Saksena. Mr. Mohan Lal. 
Sant Singh, Sardar. 
Santhanam, Mr. K. 
Sheodas8 Daga, Seth. 
Singh, Mr. Gauri Shankar. 

~  Mr. Ram Narayu. 
Sinha, Mr. Satya Narayan. 
Som. Mr. Suryya Kumar. 
Sri Prakasa, Mr. 
Subedar, Mr. Manu. 
Varma, Mr. B. B. 
Yamin Khan, Sir Muhammad. 
Ziauddiu Ahmad, Dr. Bir .. 
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NOES 43. 

Abdul Hamid, Khan Bahadur Sir. 
Ahmad Nawaz Khan, Major Nawab 

Sir. 
Aikman, Mr. A. 
Ayyar, Mr. N. M. 
Bajpai, Sir Girja Shankar. 
Bewoor, Mr. G. V. 
Boyle. Mr. J. D. 
Buss, Mr. L. C. 
Chanda.. Mr. A. K. 
Chapman·Mortimer, Mr. T. 
Clow, Mr. A. G. 
Craik, The Hono'arable Sir Henry. 
Dalal, Dr. R. D. 
Dalpat Singh, Sardar Bahadar 

Captain. 
Dow. Mr. H. 
D'Souza, Mr. F . 

. Fazl·i-Ilahi, Khan Sahib Shaikh. 
Grigg, The Honourable Sir James. 
.James, Mr. F. E. 
Jawahar Singh, Sardar Bahllclur 

Sardar Sir. 
Kamaluddin Ahmed, Shamaul-mema. 
The motion was adopted. 

Kushalpal Singh, Raja Bahadur. 
Lloyd, Mr. A. H. 
Mackeown, Mr. J. A. 
Mani, Mr. R. S. 
Menon, Mr. P. A. 
Metcalfe, Sir Aubrey. 
Miller, Mr. C. C. 
Ogilvie, Mr. C. M. G. • 
Rahman, Lieut.-Col. "?d. A. 
Sen, Rai Bahadur N. C. 
Shahban, Mr. Ghulam Kadir MuhilIll· 

mad. 
Sher Muhammad Khan, Captsm 

8ardar Sir. 
Sircar, The Honourable 

Nripendra. 
Slade, Mr. M. 
Smith, Lieut.-Colonel H. C. 
Spence, Mr. G. H. 

Sir 

Staig, Mr. B. M. 
Stewart. The Honourable Sir Thomas. 
Sundaram. Mr. V. S . 
Thorne, Mr. J. A. 
Tylden-Pattenson, Mr. A. E. 
Walker, Mr. G. D. 

The Assembly then adjourned 
the 24th February, 1988. 

till Eleven of the Clock on Thursday, 
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